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CENIHA L 	AD lvlIN IS THAT IV E TRIBUNAL' 	- 
WFiATI BENCH. 

ORDER SHEET 

Orci App! 	 4tj 

	

O,A; 	• • 	, 

N c 	: The pplic t(S) 	 - 

Naw .'Of the Respondent(S) 

Advocate for the Applicn 

Counsel for the Ry/ C.G.S.C b  

• 	OFFICE NOTE 	 I DAE 	ORDER OF THE TRIBUNAL 
- 	 - 

' 	 • 	• 	 - 

16.2.2004 	Heard Mr.S.Sa, learned conse1 
• 	 * •-• 	 for the applicant. 

I 	
The O.A. is aitted. Issue notice • • '. ' 	

' 	
to th parties, retuab1eby four •9:iq !'; 	 'O92. 	?weeks 

List on 19.3.2004 for order. 

- 	 Member 

19.3.20:4 	Heard Ms. U. Das, leaed counsel . • • * -• 	• 	
'- 	

.' for the applicant and also Mr. A.K. 

Chaudhury, learned. Addi. C.G.S.d. for 
• 	

- 	 the respondents. 

List on 5.4.2004 for orders. -. 	• 	0 	
• ,Meanwhiie, the respondents are directed - 	

• 	 fve the provisional pension to the 

Il applicant as per rule within four wks 
1 -a-- 	

- 	 II •• 	
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L 	 5.4.2004 	Four weeks time iglven to 
the respondents to file written 

statement. List on 6.5.2004 

for orders0 	 . 

• 	 •. 

•-. 	 Member (A) 
• 	

'tt4'v' 	r fi6/''..f7/ mb 	 . 	 • 

5 	.4/3f01 c-'k 6.5.2004 	Four weeks'€ime is given 

•. 

	

	the respondents to file written : 

statement. bn the plea of cdunsei 
for the respondents. List 6r 
7.6.2004 for orders. 

. 	 . 

• 3 C,— S7 e#'J-.) 	 •- 

- • Member (A) 
- 	 mb 	•• 	. 	 • 	. 

7.6.2004 	Cn the prayer made by'Mr.S.Nath, 

1eaned proxy counsel %on behalf of-M 

P . Banerjee, I.e arned Govt • Advoc ate, 
• 	. 	• 	. 	* 	-. 	ixunachal pradesh, the Case 18 adjour" 

• ned for four weeks. 

	

9 	 - 	List- &i 1407.2004 for order. 

• Member (A) 

bb
• 	 •. 	•... 	 . 	 -•--•• 	,•, 

9.8.2004 	ittentatement on behal'f of res 1  

• 	 ,• • 	 ond.er1.t:Nos.2 3 & 5 has 	en filed. Mr. 

• 	 A.K.Chauduri, learn Addi . .G.S.C. 

• •1' 	 . 	• . 
	earing on behalf of respondent No.1 prays  

for time to file ritteh statement. 
prayer álloweth List the casëfor 

•$ 	 . 	hearing on 2.9.2004.. In the meantime,. 

app lcant may file rejoinder. LEl any. 

• 	• 	 . 	 . - 
	/ 

	

- 6e-- 	 V 	 • 	 . 	 ' V  - 	 Memler •(" 
• bb  

• 	 • 	 . 	 *1. 
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0.A.16 of 2004 

02.09.2004 	on the plea of Ms.U.Das, learne 

counsel for the applicant, let t1e 
case be listed after four weeks 

for hearing. 

Litø on 1.10.2004 for hearing. H1  
I l 

 

Member (A) 

(2 

.ç& 

• 'k 

Cj 

case 

1910,2004 	On the plea of learned counsel 

for the applicant, list on 5.11.2004 

for hearing. 

mb 

7 kQ  
JtN 	 2- 

g_ 	 5.11.2004 	None for the parties. 
¶O r- 	 List on 10.12.2004 for 

t 	 hear! rig. 
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14.12•04. 	Let the case be listed for 

hearing on nb,2004. 

Vice-Chairman 

15.12.2004 Present: Hon'ble Justice Shri 
R.K. Batta, Vice-Chairman 

Heard the learned counsel 

for the parties. Hearing 
concluded. Judgment delivered in 

open court, kept in separate 

sheets. The application is 

disposed of. No order as to 

costs. 

Vice-Chairman 

nkm 
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C.NTR,7.L 2IJMINISTR1TI 	TRIbUNM 

GUAM.I ,iNCH 

OF 	
15.12.2004 

DAT  

Shri Manmoh.an Ch Baruah, I 	(Retd) .ipPLIC 9XS )  

Mr S. Sarma, Mr U.K. Nair and Ms U. Das 	 •vocNr. FOR TH 
a a a • • 0 0 ......... a 0 • • 0 	0• a a 0 * 0 00 0 	 0 0 0 0 0 0 * 0 0 0 	

i 	PLjICL½•N'I'( s) 

-VERTJS 

TheUnionoflndiaandOtherS 
a • a a • • • • 0 0 0 0 0 • * 0 • 0 • 0 0 0 0 0 0 0 0 0 0 0 0 C 0 0 

LIM 
Mrs A. Sarma, Government Advocate, 	 • ,1DVOcATE OR TH 

.00.0 00 	
a.. ..aao •O0000 0 

C 	 RESPO1J.1'¼T'T(3). 
Arunachal Pradesh. 

T 	HOWBLZ 	JUSTICE R.K. BATTA, VICE-CHAIRMAN 

T- HON'BbE MR.  

10 
Whethr Reporters of local papers may be allowed to see the 

judment 

2. To be referred to the Reporter or not 

3 Whether their LordshipS wish to se the fair copy of the 

Judgment ? 

40 
Whether the judçment is to be circulat to the othr o.enches 

 

Judgment delivered by Hon'be 
Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original ApplicatiOn No.16 of 2.004 

Date of decision: This the 15th day of December 2004 

The Hon'ble Justice Shri R.K. Batta, Vice-Chairman 

Shri Manmohan Ch Baruah, IFS (Retd) 
Resident of Rajgarh Link Road 
Near Guwahati Commerce College 

..Applicant Guwahati  
By Advocates Mr S. Sarma, Mr U.K. Nair 
and Ms U. Das. 

versus 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Environment and Forests, 
CGO Complex, New Delhi. 
The Secretary 
Environment and Forests, 
Government of Arunachal Pradesh, 
Itanagar. 
The Principal Chief Conservator of Forests 
Department of Environment and Forests, 
Government. of Arunachal Pradesh 
Itanagar. 
The Director of Accounts 
J3overnment of Arunachal Pradesh 
Naharlagun. 
The Conservator of'Forests 
Western Arunachal Circle • 
Bandardewa, Arunachal Pradesh 	 Respondents 

By Advocates 
a.*&, Mrs A. Sarma, Government Advocate, 
Arunachal Pradesh. 

0 R D E R (ORAL) 

BATTA.J. (v.C.) 

The applicant retired from the post of Deputy 

Conservator of Forests (IFS) on 31.10.2001 from the 

establishment of Conservator of Forests, Western Arunachal 

Circle, Bandardewa. In spite of repeated requests the 

pension papers were not forwarded and the same were 

forwarded only on 19.4.2002. The Joint Director, Audit and 

Pension vide letter dated 12.7.2002 raised certain queries 
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and the matter was dragged without any cogent reason. The 

applicant gave legal notice dated 12.5.2003 to the 

• respondents for release of his pensionary dues with 21% 

interest. According to the applicant even though he 

pursued the. matter from time to time, the payment of 

• pension and other dues has been delayed without any 

justification. It is further stated that the Conservator 

of Forests, Bandardewa wrote letter dated 29.10.2003 to 

the Director of Audit and Pension to release the 

pensionary dues of the applicant )  but even after that the 

applicant is yet to receive such dues. The applicant has, 

therefore, approached this court for directions to release 

all pensionary benefits including the regular pension and 

interest on delayed payment. Tribunal's order dated 

19.3.2004 the respondents 	were directed 	to give 

provisional pension to the applicant as per rules. 

2.. 	The respondents have in return stated that the 

applicant submitted his application for pension in Form 5 

only on 22.2.2002 and thumb impression on 17.4.2002 and on 

19.4.2002 the papers were forwarded to the Director of 

Audit and Pension. The respondents further contend that 

the Director of Audit and Pension returned the pension 

papers of the applicant with observation that there was a 

huge amount of Rs.16,94,935/- as outstanding Government 

revenue accumulated during the applicant's tenure in 

various divisions and Arunachal Pradesh Forest 

Corporation. The Director of Audit and Pension further 

stated that the amount of retirement gratuity due to the 

retired Government servant would not cover the outstanding 

amount for adjustment and necessary action should be taken 

for recovery of the outstanding amount before finalization 

of the pension case of the applicant. The matter relating 

... ........ 

p4  
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to non-realisation of outstanding Government revenue by:tbe 
Wek 

/ 
applicant during his tenure in various offices we-r-e 

examined by the Principal Chief Conservator of Forests and 

on examination it was found that while the applicant was 

in service no prima facie case could be made out against 

him to initiate departmental proceeding for recovery of 

the outstanding Government revenue and as such the 

Principal Chief Conservator of Forests vide his letter 

dated 2.7.2003 directed the Conservator of Forests, 

Western Circle to take immediate action for payment of all 

pensionary benefits due to the applicant. The respondents 

further contended that in view of the queries made by 

Director of Audit and Pension, the Conservator of Forests, 

Western Circle had to make correspondence with concerned 

officers where the applicant served during his tenure. 

4 
(L 

 
These correspondence* wee made with a view lo clear up 

the queries made by the Director of Audit and ?ension and 

to r'elease the GPF, eGEIS and settlement of unrealized 
I 

Government revenue of Rs.f6,4,935/- accumulated during 

the tenure of the applicant in various offices. After 

making the said correspondence$,the pension papers were 

resubmitted to the Director of Audit and Pension vide 

letter dated 12.8.2003. The respondents further state that 

the applicant did not submit appendix D Form I in time for 

sending it to the Director of Audit and Pension and 

updated GPF Pass Book was required to be forwarded to the 

Director of Audit and Pension for release of his GPF. The 

same was submitted by the applicant on 13.6.2003 to the 

Conservator of Forests and the Conservator of Forests 

forwarded the proposal for release of GPF to the Director 

of Audit and Pension vide letter dated 6.8.2003. According 

to the respondents the delay is attributable to the 

- 	applicant himself. The pension was finally released by 

- 	Director ...... 
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Director of Audit and Pension on 30.1.2004. Prior to that 

the cash equivalent to leave salary and DCRG was paid. 

Ms U. Das, learned counsel for the applicant, 

urged before me that the delay in finalisation of the 

pension papers is 	primarily attributable to thé 

respondents and it is the respondents who have delayed the 

finalisation of the pensionary dues. According to her, the 

applicant is, therefore, entitled to payment of interest 

on the dues til( the same were paid. Accoridn9,-to her 

payment of GPF is yet to be made, but all other paxisionary 

benefits have been paid. Relying upon the judgment of the-

Apex Court in R. Kapur. Vs. Diretor. of Inspection 

(Painting and Publication) Income Tax and'another, (199) 

6 SCC 589, she submitted that 10% interest be paid on the 

pensionáry dues from the date the same were due till the 

-same were paid. 	- 

Mrs A. Sarma, learned counsel for the respobdents 

has urged that the appl.icant being the seniormost officer 

in the Division was responsible for the recovery of 

Government revenue to the tune of Rs.16,94,935/- on 

account of which the pensionary benefits of the applicant 

had been withheld pending enquiry; that the applicant was 

himself responsible for the delay as can be seen from the 

averments made in paras 3 and 5 of the written statement 

filed by the respondents; that the matter was required to 

be enquired into and the enquiry was done well S  within the 

time limit after retirement in the light of the judgment 

of the Apex Court in State of - U.P. and another Vs Shri 

Krishna Pandey, (1996) . 9SCC 395.' Accordingly, it is 

contended that there is absolutely no case for payment of 

interest. 	 . 



: 5 : 

5. 	The case of the respondents is that the applicant 

was himself to be blamed for. delay in finalisation of his 

pensionary benefits and in this connection it is stated 

that the applicant submitted his papers for pension in 

Form 5 only on 22.2.2002 and thumb impression on 17.4.2002 

and immediately thereafter on 19.4.2002 the pension papers 

were forwarded to the Director of Audit and Pension. This 

categorical averment made in para 3 of the written 

statement has . not been specifically rebutted by the 

çt.7  applicant in affidavit a-n4 rejoinder. The applicant had 

retired on 31.10.2001 and in view of the •averments 

referred to above the respondents certainly cannot be held 

liable for payment of any interest till the pension papers 

were completed by the applicant on 17.4.2002. The pension' 

papers are required to be processed according to the rules 

within six months and they were processed during the said 

time limit after the applicant had completed the pension 

papers on 17.4.2002.o The Director of Audit and Pension 

vide letter dated 12.7.2092 had pointed out that a huge 

amount of Rs.16,94,935/- was outstanding against the 

applicant as intimated by letter dated 19.4.2002, which is 

required to be recovered and since the amount of gratuity 

due to the applicant will not be sufficient to recover the 

outstanding amount after adjustment, action should be 

taken for recovery of the outstanding amount before 

finalisation of the pension case. It appears that 

thereafter the issue regarding non-realisation of 

outstanding Governient revenue was examined by the 

Principal Chief Conservator of Forests and on examination 

it was found that while the applicant was in service no 

prima facie case could be made out against him to initiate 

departmental proceeding for recovery of outstanding 

Government ....... 
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Government revenue. The 'Principal Chief Conservator of 

Forests, therefore, directed the Conservator of Forests, 

Western Arunachal Circle by letter dated 2.7.2003 to take 

immediate action for settlement, of all pensionary benefits 

dur to the applicant. It is pertinent to note that in 

letter dated 12.7.2002 ,  which is annexed to the return of 

the respondents and is at page 33 of the record,' it is 

stated that the Conservator of Forests, Western Circle had 

intimated vide letter dated 19.4.2002 that a huge amount 

of Rs.16,94,935/- was outstanding against the applicant. 

Therefore, the respondents should have started enquiries 

at least from 19.4.2003, if not earlier in relation to:the 

responsiblity of the applicant on account of outstanding 

Government dues amounting to Rs.16,94,935/-. However, the 

decision in the matter was takenonly after a year by the 

Principal Chief Conservator of Forests and was 

communicated to the Conservator of Forests, Western Circle 

vide letter dated 2.7.2003 that on examination of the 

matter it was found that s4ii1e the applicant was in 

service no prima facie case could be made out against him 

to initiate departmental proceeding against him to recover 

the outstanding Government revenue. The delay in settling 

this issue was primarily on the part of the respondents 

even though the respondents were aware of the same at 

least with 'effect from 19.4.2002, if not earlier. The 

respondents have further stated in para 5 that the 

applicant did not submit Appendix D in Form I in time for 

sending the same to the Director of Audit and Pension 

which were submitted by him on 13.6.2003 to the 

Conservator of Forests. This fact which is contained in 

para 5 of the written statement of the respondents has not 

been specifically controverted by the applicant in 

affidavit ...... 
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-< affidavit à-- rejoinder. Thus upto 17.4.2002 the applicant 

was himself responsible for delay in finalisation of his 

pension papers. But from 19.4.2002 onwards the delay has 

been primarily due to the respondents who took more than a 

year to make enquiries in respect of the responsibility of 

the applicant relating to non-recovery of Government dues 

to the 	extent of 	Rs.16,94,935/-. 	For some 	more 	period, 

which cannot be ascertained from the record in the light 

of the submissions made in para 5 of the affidavit filed 

by the respondents, the applicant was responsible in not 

submitting Appendix D Form I which was submitted by him on 

13.6.2003. It is pertinent to note that in letter dated 

2.7.2003 the Principal Chief Conservator of Forests had 

informed the Conservator of Forests, Western Arunachal 

Circle to take immediate action for settlement of all 

pensionary benefits of the applicant and even to pay 

provisional pension. In spite of this the respondents took 

almost a year to pay tke dues to the applicant. Though it 

is stated by the respondents' that the pension was finally 

released on 30.1.2004, but it was actually paid on 

2.4.2002 according to the learned counsel for the 

• applicant. Even the provisional pension was not released 

as directed by the Principal Chief Conservator of Forests 

in letter dated 2.7.2003 and this Tribunal had to pass an 

order on 19.3.2004 to give provisional pension to 

the applicant. Thus, the delay in paying the pension as 

also commuted value of the pension from the month of 

November 2002 till the same was actually paid on 2.4.2004 

is attributable to the respondents. I have taken the said 

period as November 2002 since the applicant had completed 

the pension papers on 17.4.2002 and it would naturally 

take some time to finalise the pension papers and I have 

a 1 50 ....... 

Ir 
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also taken. into account tha€ the applicant had not 

submitted Appendix D for updating GPF Pass Book. Thus from 

November 2002 till 31.3.2004 the applicant shall be 

entitled to 10% interest on the pension and commuted value 

of pension due to him. It may also be mentioned that the 

respondents had to make enquiries relating to the 

Government revenue dues and for making enquiries some 

allowance has to be given. 

6. 	Likewise, since no prima facie case was found 

against the applicant in relation to Government revenue 

due to the tune of Rs.16,94,935/- withholding of gratuity 

would not be 1ustified,fter reasonable period for making 

enquiries into the said matter should have been over. The 

4t enquiries &&ri decision$ wee-fe delayed for more than a year 

by the respondents themselves. The applicant would, 

therefore, be entitled to 10% interest on the gratuity 

amount due to him from November 2002 till the gratuity was 

actually paid to him. Likewise, the applicant shall also 

be entitled to 10% irfteret on CGEIS from November 2002 

till the said payment was made to the applicant. Learned 

counsel . for the applicant has stated that the applicant 

had not been paid the GPF amount as yet. The GPF amount, 

obviously would be paid with interest due on the said 

amount and it is not necessary to award any interest on 

the said amount. However, the respondents are directed to 

effect the payment of GPF amount within a period of one 

month of the receipt of this order. 

The application stands disposed of in aforesaid 

terms with no order as to costs. 

Q1_'_1_ 
R. K. BATTA 
VICE-CHAIRMAN 

n km 
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BEFORE THE CENT RL ADM IN.E ST RAT I VET RI I3IJNAL 
GLWAJAi I BE:NCH 

(An application under section 19 of the Central 
cmiristrt i ye Tr:i.buna]. (ct. 1985 

BETWEEN 

2T] M?nmohan ('h Rruah IFS. (p(-! 
Resident of Rajcjarh t, ink Road 
Near Guiahat i Cornmerc:e Col 1 epa 
Gu . ah at i 

Appii::ant. 

ANt) 

The Un ion of .i:ndia 
Hap resen ted by Eiecretary to the 
Govt. of India. 
M:in stry of Env :i. roncnent and Forests 
CGO Complex , New Delhi.  

The Secretary 
Envi ronment and Forest 

of Ari,tnach al Pradesh 
i tanacar. 	 S  

S 

- - 	 3. The Principal Chief Conservattir of Forests 
Deep of En v :1 r'onmant and Forests. 
Govt , of Arun ach a 1 P radesh 
I tan agar. 

The Director of Accounts 
Govt of Arunacha I P radesh 
aqar'J.acun. (A. P., 

The Conservator of Forests 
Western Arunachal C:i.rc:: 1 a 
Band ard ewa ( Arunach al P rad ash 

Fkespondenta. 

DETA I L. s OF THE Al)  P L I CAr ION 

I PART I CULAP.S OF fl 	(1fp AGAINST WHICI 	HIS APP Li CATION 

IS NADE 

This appi. ication is not dir-acted acjainst any 

particular- order but has made against the action on the part: 

of the respondents in not releasing the pension and other 

LK 

K 



pensionary dues of the applicant who ret:i red from service on 

attairlinQ the ace of superannuation on 31 10 p2001 This 

app :t icat ion is also macic p ray:inq for adequate coinpensat ion 

and interest for such delayed sett I ement of pensionery dues 

of the app :. int 

2. L lMITATIDN 

The 	appl ic:ant 	dccl ares 	that 	the 	instant 

appi ic:ation has been filed with in the 1 imitation period 

prescribed under sect ion 21 of the Central Administrative 

•Tnibunal Act. 19E5 

3 t JURISDICT]:ONg 

The app 1 icant further dccl ares that the sublect  

matter of the case is within the jur:isdiction of the 

Administrative Tribunal 
S 

S 

S 

S 

4. FACT'S C3 THE CASE 

4,1. That 	the applicant is 	a 	c::iti,cn 	of India 	and 	as 

auth he 	is 	ent:itled 	to 	all the 	riqhts privi leQes 	and 

protect ion 	as cuaranteed by the Const I tLLt ion of 	mdi a 	and 

I aws fra med 	the rei.ncJc r 

4.2. 	That the app Ii cant who was hold :i rç the post of 

(DCF) IFS retired from service on 31. 10.2001 	from the 

establishment of Conservator of Forests Western Arunachal 

Ci rc Ic 	Bandardewa However, the conservator of Forest did 	* 

not takw any in it. Let I ye for sett I ement of pens innery dues 

and the app 1 i cant kept on purs ....A nç the matter be fore the 

said authority ,  in vain . The said conaervat.or of Forests 
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wide his 1 etter bearing No W?C/E99/81/3000"0i date 194 2002 

orarded the pension p apers of the app Ii cant to the 

D:i rector (udi t and Pension Naharl aciun (AP ) after laps of 

about 6 (six) rnonths The Joint Director Audit and Pension 

wide letter dated 12 72002 raised some quarries reqardinr4 

the service of the applicant after about %(three) months 

f rom receipt of the p errs ion papers from the concerned dept 

On the other hand delay in settlement of pensionery dues 

started causing hardship to the applicant and having no 

other alternati we he started requestinQ the authority to 

rel ease his dues but same yielded no result in positive. The 

conservator of Forest thereafter wrote a 1 etter to the 

Maiiaq inq I)i rector APFCL dated 7 5 2003 r'equest I ng him' for 

updating the BPS passbook of the applicant after about 12 

years The Respondents in that way making oflic:i al 

communication kept on dracç ing the matter from one 

department to another without any c!oqnt r'easan 

43 	That the appl ic:ant who reti. red from service on 

31 10 2001 kept on requesting the authority for release of 

his pension but as on date nothing has been done so far in 

this matter. The applicant situated thus served a pleader 

not ice dated 12 5 2003 to the Respondents making a demand of 

release of his p ens lone ry dues w I thin 15 days al ongwi th an 

interest of 2I on such delayed settlement 

copy of the said legal notice 

dated 12 52003 is annexed herewith 

and marked as (nnexure-i 

That 	on receipt of the 	aforesaid 	legal notice 

dated 12 5 2003 the Principal Chief Conservator 	of Forest 



- -'----- 	
- 

A 

ref e r'red the mat t er to the Corise rv a tor of Forests Dand ard ewe 

vide letter dated 252003 It is pertinent to mention here 

that after about 1 apse of 2 years the Conse rv ator of 

Forests . Western Ci rc 1 e iandarcJewa wrc't e a 1 et t er to the 

Men ec :1. nq Di rec: tor APFC L td I ten a ar reg ard :1. rip the GPF 

ec:count which was yet be made up to date 

A copy of the sa Id communication 

dated 27 5 2O3 is enc I osec:! herew :i. th 

and marked as Annexure--. 

4.5. 1 hat 	the 	app 1 icerct states that 	the 	respondents 

initiated the process of settlement of his pensionery 	dues 

belatedly and admittedly from the c:ommunic:ation 	as 	referred 

to 	above c: I early indicates the 	lact that 	the 	respondents 

wa11ft.ti:y and 	c!t1 iherately have 	been del eyinct 	the 	matter 

wi thout any 	rhymes 	and rtason 	On 	the 	other 	hand 	the 

applicant kept 	on 	pursuIn; 	h:s 	matter 	by 	submitting 

represe'mtetion preying for release of his 	pensionary 	dues 

but 	noh I np 	has 	been 	done so far 	i tm 	this 	matter. 	The 

applicant havinri 	no other alternative one 	aqain 	serveci 	a 

lepal 	notice 	dated 	12003 to the respondents 	making 	a 	- 

demanc:i 	for re 	ease of Ii is pensionary 	dues 	.1 ike 	regular 

• 	pens on DCRG etc 	but as on date the respondents have 	not 

taken any steps 	for rel ease of such dues 

• A 	copy 	of 	the 	said 	:Eeci 	ncf: ice 

dated 	162003 is annexed 	herewith 

and marked as Anne xure-3 

That the applicant begs to state that as seated 

a!ove the respondents kept on dragging the matter and as on 

date no action has been initiated for rina.t isation of the 

11 
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peniionary dtes of the api::1 icant it is pert in*?nt to mention 

here that the Conserv ator of Forest Lkndardewa wrote a 

letter ciateci 29 102003 to the Director of Audit and Pension 

t;c rel ease the p ensi on ary dues of the app ii c:: ant but even 

after such corninuni.cati.on the appi ir:ant is yet to recet ye 

such dues The appi. icLant kept on :::ursuinp this matter v ide 

his cornmun i cal; ions dated 18 10 2003 18 1.1 2003 and 

20. 112003 but till date the respondent.:s have not 'e 

release the pensionery dues of the ai:p1  :&cant even after 

obtaininp the sanction from the competent authority.  

47. 	That the applicant bes to state that in the 

matter of set t 1 ernen t of p ens i. on a ry dues the Govt of I nd i a 

Deptt 	of Personnel and 1reininc issued varous gLu.de11nes 

relating 	to settlement of pensionery dues 	wIthin 	a 

st :ipul af;ed time 'frame and in this regard the State Govt 
S 

:cCflceT'fl.Ed has also issued qomprehensive standing quideli 

instruct ions 	on prompt proc:esinp of pension 	paper's 

snc::tior of papers whic::h includes (1) maintenance of time 

table (2) nominat:x on of pension ott:tc:er's () monitoring and 

report:i,nq (4) maintenanc::e of inc:urnbenc:y 1 :ist (5) 	furnish ing 

of list of employees due to retire within next 2 years () 

proc::essinp of pension papers etc 	it is noteworthy to 

mention here that the State of Arunache I P raclesh has adopted 

the cuide]. me and the concerned Ministry has issued various 

:Quidel ines to that effect The applicant inspite of his best 

efforts could not collect the guide). ine however a simi tar 

guideline issued in this connection which has been reflected 

in an officIal cc:xnmunicatien dated 1 499 may be referrec:I 

to 

5 
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A copy of the aforesa:id official 

communication 	dated 	1499 	is 

annexed 	herewi. th  and marked 	as 

Ann exure- 

4S. 	That the applicant begs to state that since his 

date of retirement on superannuation w e f 31 1ø2Øø1 the 

Respondents authority have chosen not to release his 

pnsionary dues without any reason and as such the applicant 

through this application categorically prays before this 

Hcnble Court for an appropriate direction for release of 

his pensionary dues with a normal interest @21% p a. on the 

deiayed settlement of such di.tes• with an addition of Rs. I 

lacs as awarded by Apex Court in a similar case. As stated 

above the applicant kept on pursuing the authority concerned 

for release of his pensionary dues time and again but same 

yielded no result in positive. Ii fact the applicant served 

two legal notices making a demand to release his pensionary 

dues but as on date nothing has been communicated to him 

causing undue hardship to him and now as a last resort the 

applicant has come under the protective hands of this 

Hon 'ble Tribunal seeking appropriate remedy. 

Copies of some of the representation 

are annexed herewith and marked as 

Annexure-4caliy. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISiON 

5,1 	For that the action/inaction on the part of the 

Respondents in not settling the pensionary dues and as such 

same is not sustainable and liable to be set aside. 

I 

•Lr 



more part ic:uleriy rule éG of Pension Rules provides amount 

of interest on delayed payment of pens lonary dues and in 

terms of the said rules the applic:ant is entitled to 

adequate 1 ntereat and compensation for del eyed sett I ement of 

pensionary dues. 

5 .3. 	For that 	the Respondents have acted 	contrary to 

the 	 and guidelines holdinq 	the 	field 	and with some 

ul ten or motive have be en dci. eyed 	the payment of penal onery 

dues which has adversely effected 	the 	appi [cant 	and as such 

inaction on the part of 	the respondents 	is I [able to be set 

as ide and nuash wi th 	an 	app rep r i. ate 	di. rect ion 

5 4 For that 	in 	any 	vi. ew of the 	am t t. e r 	the 	i. mpupned 

act ion of the respondents are not susia inab le in 	the eye 	of 

1 aix; and 	I :[ ab 1 e to be set 	as i. ci e 	and quashed 

The app]. icent craves 	leave of the Hon 'ble 	Tribunal 

to cdv anc:.e 	more p rounds both 	1 epa], as 	we :t I as 	tactua ]. 	at 

the time of hearinp of the case 

f ii. s OF REME:D ]: ES EXHPUSTEI) 

That the appl ic:ant declares that he has exhausted 

all the remedies avclaole to 	 is 	no 

alternative remedy available to 

7', 	NAT....ERG NOT PREViOUSLY FILE.OR PENDING IN ANY OTHER 

COURT 

The 	appi ic:ant 	'further 	declares that he has not 

1iied 	previously 	any appiicai;ion 	writ petition or suit 

reqardi.nq 	the 	qr'i. evanc:es 	in 	respect of 	which this 

pp' :tiot'' 	is 	made before 	any other court or any other 

/ 



'a 

dan(::h of th a Tr bun a 1 or any other author i ty nor any such 

appi icet ion writ petition or st.A:Lt:t,s pend:.nc before any of 

B REL. IEF BOLGFIT FOR 

tinder the fac::ts and ci rcumstanc::es stated above . 

the app 1:1. cant most respectfully p rayed that the instant 

appi ication he admitted records be called for and after 

he sri nç1 the p art :i as on the cause or causes that may be shown 

and on perusal of records be prant the fc:ilownp reliefs to 

the appi icant 

B 1. 

 

To direc::t the Respondents to release the all the 

pensionary dues of the app 1 ic:ant forthwi th 

0.2 To 	c..i :i ract the 	respc:ndcn ts 	to pay an 	:i. nte rest 	@21 

p a on 	the cia I eyed payment of such pensionary dues and wi th 

further di rection to rd ease 
S 

the 	interest 	alonq with one 	3. cc 

ane :t inte rest as ordered 	in eppax court 	forthwith 	slonqw:i th 
S 

with all 	pensionary dues 

To direct the respondents to reiease his repular - 

p ens :1, c:n forthw i th ci onqw i th the arre ens i nc: I ud i np 	the 

interest @214 p a on the arraar.  

8.4. To di rect 	the 	respondents to 	pay adequate 

c:ompensat ion for the del eyed set t I cmen t of 	his pension ery 

dues :in 	addition to the penal interest 	as claimed above. 

Cost of the application. 

Any other relief/reliefs to which the applicant is 

E. 



entitled to under the fac:ts and c:i,rcumstanc:es of thec 

and deemed f i. tan: proper 

9. i NER i ri CJEWER PpyE:r) t:iJn 

Pendinq disposal of this applic:at'ion the aopUcant 

prays for an i:nter'im order directing the r'es.. oncients to pa 

prov:Ls:i,onal pension to the applic:ant 

10 	 = ififn;:ifhlif if if 	 if if It 	 if ft ifflflifif 	 if #1 if;: 	 ft ;: ft if 	 'Tn ifi 	 1 	•t;,ifift;,;,;,t;, 

ii 	PAfilCULAFS CJF ]]IE 3, 	(J if 

1. IJu. No 	 (7) 	-1) j9j, f. 
= Date 	 :t J1 

3. Payable at 	g Guwahati 

1$ L 1ST OF ENCLOSUPES 

As stated in •,;rdex 

4 

9 



VERIFICATION 

"ri. Manmohan Ch Earuah 	IFS (Retd 

about 	 years 	resident of Ra:jgarh Link Road 	Near,  

Givahat:i, Cornmerc::e Col lece GLwlahati 	do hereby solemnly 

aff i rm and yen fy that the statements made in 	par 

CjrphS 	£ ry 	 are true 

to 	my 	know I edcie 	and 	those 	rnade 	in 

paracraphs A are a I so true to my ! el. 

ad ice and the rest are my hurnb I e submission before the 

Hon 1 e Tn iburia I I have not suppressed any mater ial f cc:: ts 

of the c: ase 

And I ainn on this the Venification on th:is 

the 	day of January of 2004 

I 

I 

S 
Siqnatu.re 

/)t4 	
Ca4-5 
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i 	 Advocate GuwalIat1781OOg 
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• To 
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1I 	T 	(ILIIe* 
Un,hI 	Pd 	.tTjp)r, 
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reat,. 

to 	the Døpirtiont Oi 
Prdh, I 

Th 
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Iivide, PorMk,, 	Arunoh,j 

L*J 	ntio,. 

V 

Up4n 	RAA tl'sOtity 4nd 	 of 
o Ucnt 	,rj H C. fltr'h,. 1 	1 	 you 
LSL&j4 imtjoe 

 

an foi 1ow 

I. 4ri1 t. ny 	Qrcv1d o 10r4 	hrL M.C. (ruib, 	1F 
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2. That iny client aforasal d. had no H 

iphdep&x'tmontai piocczdiLg pending 2  atthe Z 

• time of hi 	etlrernerit ard. as uoh.. there øhould 

hot have been any.ds1ay lnettUngtho$ dtxeEi4e A 

per • the gulde11nt 	1ued In the CCS (Pnlon) 

uie, 	1973 ttju,  Sett lement. of pncry dues 

beyond R
, In month Is :not Prormliii albl e , Apt • o:i 

tht th6ra are various Office Piemorandum and 

guldel ines Iwued by the overnjnert of India. 

Ministry of Department and }rsonnei. in this 

regard emphals1ng 	need of early, of aettlement 

of Pensiornr'y dues. kiowver in the, •ir ir4. 	àte 

. th mttr 	my 

ojeiit you have not final ied the matter regarding 

penslonary dues amounting to direot viiat1n 

Qf 

 

t h 	a fore sa itj guidel Ines and 	ettl ed ru.iea. 

I ~Iee dleas 	to 	ay here that • *f isir retirement an 

of(loüp I Ike my client d:praerves smpathy rorn the 

department • In al I rospeots but adding inult' to 

hi r i n j ur i€m hi im due penM1 I ormuy berm,4 Its Cven 

after his repeated pureu)()e ai'e yet to 	be 

reloased 	1thou4. any rhymes and reasons. The 

I-Ion' ble Apec Court In number of a  a r.1 051 Vj hm 	viewed 

very Seriounly :1 n tmO I1IA t.ter Of de.! yd So tt leritent 

o1 	p!siorarv due 	m•td re 	:nft 	; 

'Ltr has be en fiad over tho erred offi oi g l a.  

3. • That 	my ci ien; aforetaid 	made 	ev(4rai 

representatjar) 	bofore th e oonce,rn(rj author I ti er 

but t I I date nothing ha been colnmulii ca ted to him 

cfr 
OA 



in 	this 	regard. 	It 	it.further 	iatated 	that 	my 

• o4lent 	afoajd 	ham 	only 	received 	th, 	leave 

enaihment 	benefit 	and 	apart 	from 	that 	other 

penuioi'gitry 	dues 	admisatible 	under,  Rul as 	are y e t 	to 

be 	re.lee3ed, 	In terms of 	the 	aforea1d 	Hôn'ble 
- 	 ., 	 •, 	

• 	 .• Apei 	Court 	iudgnenta,uyc11ent. 	Je 	entit1td 	to 
I •. . 	 •.. 	 . 	 . 	 .. 	 . 	 .' 	 .• 	 . 

adequatoompenuiat,jon 	nd in 	rest 	on 	the 	due 

Banknørrp 	for 	deIayd piyment 

I 	 V  
I 

In 	viow 	of 	the aboye 	J 	1ue 	this 	legal 

• not 	to you making a dem 	dthty 	oié.ñt 	be 

pJd 	aLl 	hi 	ptnsiongry 	dues 	Immediately 	at 

1rnLb1e 	with 	.n 	111 tert. Rt, 	the 	rrte .21% 	(Penal 

rt) 	p.. 	on 	the delayed 	Iettlement 	of: 	ijoh.due 

• i4 I thl ii 	por md 	of 	15 	deyM 	from 	k 11 s.4 	date 	of 

o 	r.ipt 	of 	this 	notice, 	fLl Ing 	whioh 	Anrtructiori 

of 	my 	is 	to 	111itivate 	apprciriite 	legal 	procted ing 

agait 	you 	which 	may 	include 	your, 	.peronal 

appearance bfox'e the Hon'ble Court to awp1in the 

t 	hope 	and 	tiut 	that 	hre 	w 	I I 	be . no 

ocoaion f o r any further 	iitgatian 	lunnecessarily 
. 	

. 

dTI.giin' 	you 	into 	the 	same. 
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P1 	OVERNNND OF ARUNCHIJ PRADESH 
•.. 'OF TkE CbN6RV1TO •  

ti31tL cxtL1s 
t&&& 	 p 

	

4? 	'No. wç/8B/2OO2/ 	 ]t.,B/dewa, the, 2 th /93 

	

:11 	 / The X'lanaging Diroctr 

	

p 	• 	• 	• • 	• 	• 	 ;Lt., 	 • 	 • 	
• 	.• 	• 

• 	• 	
••• Xtangar. 	•• •• 	 • 	• 

It 
Subs 	UpuDoting Of PP pau beak in rdpet of  

Skri M.caruah IFS (Rta.) 

	

4 	
I 

	

• 	 • 	 • 	 •••i 	 • 	 • 	 , r.. 	•! 

Sir, 

While enclowirg ).erewith thflpøsbok 	4 

Shri M.C.Baru&, ZP '(tt) helder efGF 4/CNi. P/FOB/553 
it i to iorm yu tit 	pr rvie"kf r siri 

• 	• CF oputitio 	 Ltd,lw 	iiattyao M (T) w.o., 

	

• • 	3108.e till hi'.róvGrir  .to th:d1por 	ttoEvirønmnt. & 
1orori16 ei28.114.99 (iN).. While aorutji8jng hjje?F pass book 
for procasaing tho re.teasä of GI?F rnonoy in favoui of Shri M.C. 

ruah, X 	(d;), it jsbservc thot.the 	bo&ç.is not 

	

• 	post upto date ,  for..the eriod 	eini to: iiiYdeptati.n. • • i to kindly post th pass óok with upto 
date entries nd the same my be sent t the.under8igned at an 
earXiest posiible fore setteling the. G?F claius of, the retired 

for the sam. •. 

	

• 	 Enclo: 	I • GPF pass book.a,No. 	•• 	•: ; ..••• • 	 • 

• 	• • — 	:. 	• 	• • 	 ciirs faithfutly, 

• 	 •• 	 • 	 CONSERVITOR 0 FORESTS 
• 	 WESTERN CIRCLE 	- 

	

• - 	 • 	 ' 	
• • BM]ERDEWA 

Copy to:- 	 • 
Shri M.c.1aruah,. IFS (Rtd.), Opposite Guwahati 

	

• 	 Commerce College, Rajgarh Link Read-1 Guwahati- 
(sam) for information. In this connection heis 
requested to fill up the enclosed APPENDIX D.Form 
Ne. 1 (Form of application fer final peymnt/Trnsf or 
to corporate bodies/other Govt. balanced in the. 

• 	GPF account) in duplicaolongwith the final annual 
• 	statement o .GPF account for sending t to the 

	

• 	 jroctor f Accounts for release. The annual state.- 
• 	 mont pertaining to the year 1996-97 is lying in this ai 

office (copy enciosea). 	• 

TheG.M.. (T), APFC,, Ltd.,., Itanagar for information 
• • 	& nececcaryactiQflplease. • 	• 	• • 

.3. 	• • 	The Principal ie Conservator of Forests, A?,'; 

	

• 	.Itanaar for.information please. 	.• • . 

• 

	

	• •• • 'TheDirector,of Accou.nta,. Govt.5of A.P. Naharlegun 
or information & necessary action please. 

The Divisional FeresOfficer, Al.ng Forest Division 
I  for nformatien& necessary action. • 	• 

N 	 6. 	• 	Copy to personal file of Shri M.C.aruah, IFS (atd.) 

• 	

• s. • 	 • 	 •. 	 I: 

• 	 • 	 • 
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- M. A. Road, Rehabari. 

Ad"'t 	 Guwtht1i - 781008 
Phone No.- 522995 

. 

To 
The Principal Chief Conservator of Forest 	- 
GoverrImen• of Arunac:hal Pradesh Xt anaqar .  

Sub 	Reply to the order/commLfljtj,,• bearinçj No. 
WC/E-99/01/2099_100 dated 66.203. 

Sr, 

Upon authority and as per instruct ion of my c I i erf 

hr 1 	M,C, 	Elaruah, IFS F1eti. DCF) , I 	give you 	thi 

r'ply a: fni J 

1, That as r'ecjard the pargraph 1 of the cornrnunicatjo) 

dated 6,6.2003, it is replied that my (::lient I aforesaid 

was retjre(ifrc)m service w.e,-f. 31.lO,200 and noVQ we 	L_ 

a r e in the month of June, 2003 but till date it seem 13,  

that the matter reiatinc to his payment of pens on i 

yet 	to b e 	settled, 	edl 	t;a say here 	that 

Gover'nment of ArLinachal Pradesh being a model employer 

resumption can always he drawn that the 
said Government _ 

is also wise and knows the Rules and Laws guiding the 

field. 	In such a situation I need not aitt, the rules 

and 	laws once again. 	Matter per'taininq 	to settlem.nt of 
p ens ion needs utmost c a  re and p rotn t I tud e but 	in the 

r 

\JA 

#0 
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JI nLnL c8 	 Lh 	anLr oficc CornmUflL1nQ rc rnor bzi 	t 

--* I The communication dated 12 07 2002 indicates the fact that assessment. of dues 
are vague, which could not be finalised as yet Apart from that the said 
communication does not indicate anything regarding sanction of concerned authority.  

2 ThaL as regard the statement contained in paragraphs 2 and 3 of the communication, 
it is seen that the matter pertaining to settlement of pension of my client has 
been dealt by the cohcernèd authority in a very casirarmanner.It is seen from the 
order dated 1207.2002 that my client hadoccasion to hold additional charge in 
iiiteiest of public service and as per the direction from his superior authority 
but those matters were brought in alongwith his pension matter to complete the 

um,ue aad to delay the sattlement Under no circumstances the matter pertaining 
to pension can be dragged to such a long time in the name of official communication 
that too by the officials of a responsible Government 

That as regard -the statement made .in paragraph 4 of the communication, my 
client while reiterating and reaffirming the statement made above It is once 
aq,in pointed out that after the retirement under no provisions of law pensqn 
and its coinected dues can be withheld, that too without ascertaining the factual 
• ositiOn by conducting due enquiy.' It was open for the Governmñt to clarify 
• those i.ssue during his service tenure but nothing. was done. The communication 
refferred to above does not indicate any such proceeding in connection with those, 
no cr1]'nd outs tnding amount and herefore it is now not: open for any an thor:i. ty 
to :i:n-evai.unte the same 

That as regard the statement made in paragraph 5 of the said communication, 
it once' again emphasised 'that the named authorities ar obviously well aw.ae of 
the rules and :Law guiding .the field and as such needless to say here that entire. 
action on their part tentamounts to a gt-'oss negligence. 	 . 

That,. a_egard the statement made in paragraph 6 and 7 of the communication 
it i:clëar that the concerned authority took. nearly 20 moflths time to issie 

notices to different establishments for submission of realisation particulars 
etc. irrespect of payemt ofC.G.E.I.S. (984), now it is not known what unlimited . 

p':H.pd bC needed to settle up the issue for payment of C. G .E. I . S. amount. Under 
no st:res of imagination, it can be presumed to be bonafide exercise o power 

6, That as regard the statement made'inpaagraph B. Of the communication, it 
i.; si:ated tha. the netter pertaining to pay'tent of pensionery dues and provisional 
ponuion etc. requlres early action and the of'fic:Lal procedures are thus maintained to, 
exped:Lte the settlement, but in the instant case it is seen contrary to such proposition. 
In the instant case, the official procedure as indicated in this communication put my 

ci. :Lcii t in' f i;icui t si tun t :Lon oven to ma :t.nt.a in in n:Ln.L!num requirement:, Sli f! tI 0 

matter pertaining to settlement of dues is old, and delayed one, it is a fit 



/ 

, 	 , 	 ' 
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to bttic 	within 30 days and 	till 	uch 	sttlemet 	h 
rae 

/V 
hl 	DCR 	and 	

..' 	qu,'t 

4 
rapd 	Immedi 	tly within 	7 days 

In 	V jelL, 	o'f 	the 	above .  •I: 	 repeating 	my . 

made 	earl icr on 	bchal 	n'f 	my client 	iVC i 	YLiLt 
cJem4nd 

o'i 	re 	pr 	acinmaktrl9 	a 	,demand 	Lb 	Lathe '.. 	_, 

v4flal 	perlstC)fl Mn 	the 	1)UO 	of' 	my 	UI,t 	he 
r 

rplea,pd w1th1n7 days;1d 	entire pensionarydue 0 f my 
8 

1' 
b e tS settledz.ithn. 	 ''Uh1Ch 

client 
1 	 - 	 I 

V 

 iflStLlctiOfl 	crf 	my 	client. is 	to 	ir,jtite 'apropria'te 	V 

aqaini 	1 you 'for such 	Inaction' whlc.h 	may 
poreedincj 	 erIcjo,' 	V 	 V 

inc:lude 	your 	péronal 	appearance 	and. 	othr 	penal 
• 

 
V 	

V 	 V 	 V 	, 	V 	
4, 

I 

	

conseqt.AOflc C S 	 ' 	•..''' 	I 	 I 	 4 	 ' 	.:' 
V 	V 	 V 	V 	 . 	

I 	VV' 	,IV 	' 	Li' •' 	tiIr' 
:'' :, 	tVh V 

I  
V 	 V 	

V 	 V 

hope 	 trust 	t h a t there would . he 	n'o 	such 
I 	 and 	 '"' 	 V 

V   
V 	occaiofl 	'for 	any 	'further 	1 itlqation 	unrC . 1fS1arI ly, 

dracjqiflg you into the same 	
- 	 5 

Thanking you 

Yours sincerely V  

(S, Sarma) 

Copy to 

1 	The' 	Chief rc .setary 
	9ov e r'ntnefl t of 	Arun ach a 1 

F>r.adesh, Itanaçjar.  

2. 'The Conscs rv ator oi Forest, 	0runachi31 	Prac'Je'rh 

3nderdet4a. 

V 	 V  

44, 
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t6py 0f UoVernnent letter ho ?}'G(P)U/99/5 dt. 3.9.99 
eceived froo C. 	 Commr. 	ecy. to the 

I / 	Uovernr1ont of 	a?ension"ø ub1ic Grievances Deptt,Dipur 
.Hto 	, Corn!.jaioners' 	ecrtuies/ooy 'to the Govt. of epm 

with Copy ,to. i.l'. sda/d3J. 'Dop4y. Conainianionara eto. 
tit 

	

I A1 I 	8 	 8 	 14' 	• 	g 	 S 

•b ::i  .Prooeea.n ot ensio•paper4nd.aanction)',, 
of

, 
	 ' . 	

'' 
 t 	 88 	 8 

Z 	4iOOt.a  to li the 
of Inuia, 1sin.Letry or k'ersonn.I,lublio Urievanoos and Penaion 
V1jt i 	 to the ChLnf 

7' 	C'ot1aty. #t885Mj £ntita;ed tht the Hon 'ble Supreme eou.rt 
icn1y .Id wrded penal litterest or .1 	'k to a .pena'ionert. 

'7 i'OV not pi'ocea8iJlg peflsiOfl in' tLnse 1?y.the' 	aGovernment,' 

"The 'eOrétary t&{the)UoVt. of India" kiad' also inctioa5 ted 
in iiis D.o.:,'tit t im.ctint]Uov nment kkave.inatituted ,a  

JysteA%Oi SAottitOriJag t1epei ion cases' boti in the &.iUatry 
nd at t 'leyel of l3adaoXDeptts, .andThave, auested to 

t.%irttain tirte table in al3. the f)eptts nnd noi.inata one nodel 
C1'l'lCor in dach beportsnentj for coziitorin8 the ;procescing of ,  
p1iios1 papura ,LJ)d saue'f sanction of pension expQditiously ,  
ii copy of.tn8 .D'.U. wtii its enclosures is enclosed herewi.tn. 

Lrt tn.L 'Ct,tItsuctio £ t i.iuy l)d '3 tEl t(.i tna t tAIU StO to 
'k,Vj.II.t,Lht ttnV' ;.38UUd cOfltpróiMsoiVc $tIA11(lind gU.tdbUnu/ 

• 	
' 	 ': 

 

3.1ttu0tittj on pt'oiipt LroOusalifl of pInsiOn papurs .J1Id 
of pension wi,icn.'inoi.udus oi;iortst otiturs U-)inainte--

• 	

.•,, ,' 	 flIiC or -tihie tubl 	(ii)'.noIainitiott of punsion of.L'icrs 
Ijjt !ittfI i,fl MViry 	i.iiniatotiVo bopartrnc!r&t/iatha of Duptt'. 
LuLL ak.rd or Ofjjcu (1 )iioruitoriiuj and roportin 

,r 	iv )  iiititfl0nc or incuubenoy1iut by,  1juads of Ufl.Lcua 
• •,''• " \V)1'brflinnin of iit of.wap3.uycies due to z'etire within flEjXt 

8 	 ', 	 •..tiO) 	Lit'fl Vi) p1OCeD8ifl8 01 pencion pUj)tO 2Itwo)y6ara 
b 	

ttt 	I 'j  

S 
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; with iiado 	i"A'nt8, 	taau O.tQtfl.ogV . Orri.our •ancl ao 400t)o,vned to LuoiJr 
tiia • p(xuIiafl  
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CftLh8 P.14BOfl13.iy.•tao:. 'tha.tpeual ac ion • Uk• • '. tno ono . tiwarP . ,. 

	

• by tna.,bnlb1 	
PrUQOUrt.óou1d beQvoidediz1utq, It • • ay bca mg iont4 • Ji'etpat '.Gov irnint thav •bn con temp1atjx t 	
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Dear Chiu,t bcor3tary, 	
r 	 I \ 

• 	 S 	 1 

- 	Rucnt1y thu pe Cot ,awrdd penal intrGRt 
or Rupees One Lakh to' a :punsionr us• her penson caoe ,wUs not 
procaaud in timeby tiiSIata GoVurA nt.hThu.iUPretiLI Court 
also QberVéd' that, ti'aarie•unouh proceduresund Ue8 

• 
S 	 ovrnin thu payment Opfl8iOfl,5WhiCh'iCO1iOWed 	wld 

s not IaVe roaultud. in the tdelay, ln. this COflflC4tiofl, thu 
Juprui Court ap1scirioal'3yll  mentiumxF about the rub' rs6ardifla 
PI'UC%3S8Ln Or puflaiun IIap,UZ'3 two yQars bucoru thC ruj4'Uflt 

or an .Liidividual. 	I 	 t 	 I 	I 

	

• 	. 	4 
2. • In tii 	 we kvinatitut4 	 • 

• .Ziystubt uC iiioziitorifl& tzwaa CLi8t,8 both at 1tjltvul or th 
i.u.zii.otry us uil 48 at t r htduor Uoliurtliluflt ,  
'ruuutitly, a C cntQl.uoyt, ewp 1 oyue S; r4 tiriflg uti; ioat Of 
nis cluoa £ncludin Ali.8H'Obofl  twi date oX his ro . tiroinunt. 
.i tiisIq tblu wiiicn Can 1 4W foliuwud by all thu I •rtrnnta 

• in i1IC3.O3d wilica wc,uldfl8uro tliat trie papers 6ot pro6ud 
Lit th.i. You stay l.iku ttonoi.J.nuto ill uenLJpurtrnunt a nod1. 
uJiicur WLâO. .wiil LUIILiOZtLU.i ,pL'acuOUing oX pniioxt papr8 
urLct isuu sanctions. H'3iu14 also en quire into tho Casea 
or de1ys and if fie 00 ry1Laiseith 
to itsure tnat tue work soosp1iztod' waL1in time. 'robab1y, 

I 	tiN corscrned Socrt ,isS(otthu bpArtLfltCOU)4 tatu' 	•. 
I qUrtrly Liuctingo it&tiifhond or LIp.artMuntO and othrii 

to r.toriitor thao caaeafporsnaUy. '• 	S  
• 	

I 	 • 

i. 	. 	I would bd gateIul If. you could Iind1y apprise , 
• 	• 	US O. fll4 Ctiifl tkoflifl thQ Lattire 	• 

'5 	
. 	 • 	.5. 

, 	•:;( 	 With • rsai'de , 	
• 	"' • 	 S  

•c•f 	,"•j 	 • 	• 	• 	" 	S 	•• 	• • • •••, 	• 
• 	\6 I 	 S 	' 	 • 	. 	• 	 4 	• 	• 	S 	 .• 	• 

S 	 • S 	• 	• 	 Yours gincurL ly , 	• •. .•, 	
.4 

• 	y 	Enc bo : As a bovQ. 	 ,• 	 • • ''". S. 	
$ 	4,. 

• •' 	I 	
. 	

• SdJ' 	 S 	• 

•, 	(') 	 • 	 • 	
• 	Ls.L$.. c4ZDON) 

4% 	 S 	S 	 . 	• 	I 	 . . 
• 	 S 

• 'SIi.rj. P.F. ifora, 	5 	 5 	 • 	5 5, 

•: 	CnieX Secretary, 	 X 	• :, 	 . 	'j'. 	 •?Jji. 
Guvernzaunt oX Assa, 	 4 	 , \ 
Disur.  

S 	• 	. S  • 	• 	•• 	 •••• 	••• 	
• 	S. 	

se4i.' 	

•. 	
!i' H;. 

S 	 I . 	• 	• 	• :— 	•• - •-. 	.5 	
• 	

• 	•' 

• 	.5 	 . 	•• 	 . 	1 	'• 	S 	
• 	•• 	 . 	

' S  •• 	4 	,• 	,.'4 	I 
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TQ 	by
i.

~; ,JXTIUIM  OF 1'1S1Ut 

1. PtE,RI%TiU11 OF LIST OF GQ 	 DUE FOit 

nL) 	inouthly Itut (mt hhuuiy wd 	iit TiuIyT u.0 	L\ 

GuVt. 	 dUG 	tt 	jjtiru witisi11 	xt 	!, 	tt,. 30 	thii. 
14uiVt4IIt5 

J 	
I J  

•::- 
7 	 • 

r tjteil3t 	ccotsOrrico.fl 	ii.ttr tit 
1:n&copY 
31st Jan. 	or jlat JuLy Q8 	tai* CLISU iiay be. 

L~ndorse ccpy tUirectOratU or 	tat 	ir Gvtrflflkflt 
Lor • 	i 

sorvi:int is wi a3.iottee of Guvunlint aocoi,tna,thitiufl 

A35U3 01 	"Lo Dt2rafld Lrtificato". 

In C3 	of Govrz1r4nt sopvc,it ret iring oth 

• 
•• 	 ••• 

tnn suprunnuaiofl,;PLutPt.Y iflCcr' "Ccuunts QfiCe, 
S • 	

.• 

• 
.•  PREpi-S OFI'zAiSIOn 

SJI%,c! 	Lcr toIp44tiVI1 or 	pLfl.0.0 	pap€'4 	• 	 S  

tMii Iti 	S 	Its t It ul hiut, 	N 	 H 

FJst_St1 	 fjcn 	ntio 	f Srvici 	- 

• 	 • 	 ;j 	 '!• 

TruluzIrc tsure veri.tication of 	ua1if.yit1 	Lrvic 
in COnSU1 

nfLr E5 yutz, or 5 yeLru bdIoro(etire1ntflt 

ttttiun %/ltn hccOUfltS Of Ucu. 

fl2 	Illiflhlt. 

S  JI3UL 	titt 	L'ViCu 	iiuuK 	c 	olnz; 	eJ 	1.1 .1 	U t.4U 	(SI 

• vj.Ltic1tiofl 	LOL' 	ifiti 	IflUEt 	L7VL0, 	,: 	- 

'In 	ripzct of uiivi.rLfic 	poit.ioti, 	vrywitn 1'tort1 	to 

U pLA'yUiil 	cix 	tur r1Vnitt rcords' 	nd rucoxd rtuCUnflY 

• 	

I 

• 	 ' crtifi(at.iS. 	•,, 	• 	
:, 

s 	 • 	 • 	

4.'/ 	 . 
S . 	 • 	 4 	 ', 

• 	 ' 	 ' 
- 

• 

rxicj.red 	J':wir', 
Lbad oi 	tha off.1c.i, 

• pioipt1y. ta3ke refurenCa to 	Ute. concer 

If üll 	fiurtsfaj,l, ask tne Uovernrint 	urVax. to LilO 
niid prodUCo 

•wr.LttwL 	 srvic 	rndred 
I  

all avi1..01' 	supprtifl 

tCtLYih IL2 	itnt. 

• 
Scuttd 	tj,e 	_. 	 t1nu 	

S 	 • 	 S  

- • Vrii y 	fzoi. 	t 	J'zviCe 	tiouk cor'CtfltSS 	of 	tii 	)st 

1 U 	1.1011 t 	is 	• i.ht.# lUf.l(t 	to 	1)s1 	•,1ft\ifl. 	•. 	 • 

• UoitIiIte 	Cc): 	—Vt1'LiiCtL. 	o 	rvi.c 	Bk I',COrd5 	only 	((1 

to 	tari tr pai'iodUa 
S  •' 	 iiti3 	1)z(JCudint 	t1ri..nt 	- 	not 

• 	• 

• S 	 • 	 • 	• 

• 	 S 	

• iiJ it 	; 	- 	1%:r111iL 	f 	• .jjiI 	ppLU • i•. 	tii. 	UV t. 

---. 	 • 	 • 

rVL1&t 	witil 	crtii.LOu t, 
• I 'tovidi 	tli 	rLLriflC 

II': 	1n;tiI 	of •, 	ifyri 	S LrvicJ 	1tii.'pu&d 	to 	.i 

JI. 	j)s.IIiOt1 	L11 	 LUA-.tY. 

t'ul'•J;t i' 	p.•ii.iwt 	 iii 	•jj 	CtL • to t1i11 i.itd1vdU\1. 

,iji•1 to c0i.ipL t4 LItU ;uU.'1 t tii 	 Lnilt 	U-U 

- 	 • 	S  

• 	

5 	

•. 

0 

.5' 
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.3. Fjuc OF' 'biu ',k'b 	i Cna 1k1it 
• 	 • 	

y.#• 	
•• Mt  	 . 	,.. .• 	 ,• j 

— 	.flsu.ra 	tst4tjiur1 of a Int p toraph to b o ast 
• 	it ti 	pi £01 .cppiJ.tion £crt. 	 . . j 

I 	_ 	 a 	 a 

— 	uri coiqlutWa of all col uqis'.Ln thG Da La 81ioot.\ 
—' 	 Cu r r d C tness of t1ii Calculation 
- 	At8Urd tct SvLrs Ala rik 4ICCOU 	huribr i izivçri'cib1y 

• 	£nicet 	lii L'at 	 If GovrnLL:1t brvatt pr.Cr8 
to draw [)ttISJ.Ofl tL'QU.I1 wafik. 	 ., 

T118 £ollowInL docwuits snould invariably, icopany, 
t 	pension ciais b1n& £orird. to ,:tk 	 a 
Ui.i. .1 c 	 . 	 . a 	• • 	•' • 	• - - -- - - 	- - - - - -.- —' — — - - - - - - 	- 

1 , 	L)Lt 	1it 	 Two Copic3, 
2, IlensIon ippicti.on 	 . 	Two Copis• •. 
3. ,zi.tuicph/Joirit. khctorap1L 	 : 	Two LL).1UU. 

1 •  •Jlip coI1tai(u.nspCiliwn siK.tUX't/ 	a 	. j • 	Tnui,ib i,sprs.iiun }'.Ln,uro iLIprus8in . 	1' 

of tuu cLInt. 

5. Li 1ip CO t.i1LLflt spciun si:iutur 	'11wo COpids . 

triuub iC1priss.Lon of spouse  

b 	J.ti1s 01: Cilu Llujabii:rs of tiiu Govt.- : 	Orw copy. 	- 
srv%t UI$' 'Q(.LLiy Ltr&siozi 

7, ho:.t.Ltatj.on for DGiti-rsnt 	
• Gratuity) 	0 	• 	• • • 	 -  

. 	 L1!fl 	flOflqJfliifVLL 	- on 	p ".  • SrVict 	 - 	. 
• 	....• 

- utoport z 	.rd.in vri1:ic.tiuu of 	On V copy. 
• 	0utU.fying s,jrvic• a1:€r c.p1ution 	- 

of 25 	yetirs. 	 : 	 . • 

iLl. 
9 

•CQr.IUtLt1On 	flpp1LCtiOTt(Wi'LQZ'O • • 	Onc 

a 

(upy. 
- .• 	. 	- 	•, -appUcb1t). • 

11 . 	CurtLCict.to 	to 	thu uf1:&ct 	ttt no 	Onc copy. 
'.Judicial/L)opur tnta1.px'ocw.dingz3 
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TO 

• 	••- 

/ 

:i' 	ViRi.oI lt)pesi 
\Vcsiel)) (i'êle, 
I3a11(ler( lCWa. 

Sul,:IN. J) R. iii respect of Payaiieiit ol Gratuity. 

I?e/? 

 

Your Ic/icr no. WA('12199/413257 c/uk'c/ 18.08.03 

Sir, 

• 	 Wtth rclerncc to your above lelter I aol 10 enclose herewith the A. P. R. ill respect of 	ment of 
CIratiiity ol Rs. 3,00,455/- for your ollice record. 

Sir, lily prisi.oal pension and airear peiisiçin including all balance Pensionary hcnells has still 
not been received. May I now request you to please expedite tlx payment as the lime tianie 
al ready given has expired tong time. 

Yuuis hiilhfiilly, 

( r'vi ( '. laiiJah) 
(Reid.) 

41i 

S 

• 	 Received with hauLs ni ii iiiiii.oI Rs. : 	,l.5.S/711njees three I.akhs tour hundied fmy live) 
only 'ides Itank I )ratl no, 'II 3337daied, I 3,1)8.03 loin Conservatorol' forests,. Western Circle, 
Uandei'dcwa. - 

 

(M. C. l3arihi) 



Ref My letter dated  

Sir, 

- - 	Kindlyrefer my letter dated I 	which are sent by, speed post and in 
this repect no action has yet been taken You are now requested kindly to clear 
up all due pensionery benefits including the regular pension order along with the 
accrud interest from the date of my retirement and Rs 1,00,000/- (Rupees One 
ac) orJy as compensation within 10 days from the date of issue of this letter.  

Thanking you sir.  

Yours aithjjy 

M C. Baruah, IFS (Retd) 
Guwalats 

Copy o i) The Puncipal Chief Conseivatoi of Fotests, Deptt of Lnvuonment and 
lot sts, ltinagai , At unachal Pt adesh fot his kind infot mation and necessai y action 
plcasL 

ii) I he Joirit Ducctoi, Dcptt or Audit and Pension, Nahai lagun, At unachal 
Piadcsh for layout of his infoimation and immediate nccessaiy action please 



f / 	To, 

The Conservator of Forest, 
Western CircleJ 
Bandardewa 	 / 

40 

• Sub: Pcnsionr'sBcncflt. 

Rcf.: Director o 1 AccttS.IPEN/AP/9590/0203/7488 - 9() dated 23/09/03. 

Sir, 	 - 

I 
.yVith rcfercncclolhc IcttCrsia(cd bvc, the contents oilhc letter is.notcd with surprisc. The payment of pcnsioncry 

/ ,i' buicflt ire au e idy ( 1incd by two ye ii c which 4ittrncc the nrovicioiic nip mci iiitcrcct ac per the direction oIl lou'ble 
Apc' Court Noi pictirs 11;14 the Govt ofArunachal Pradesli is still continuing the prccc of correspondencec thou 

4, 	 to cIi ily pension tcncflts which dc irly indic itec that the Govt olAru n ichil Pi tdcsh ii id ccl cidc Ike di rcction' of ................................................ 
the p1 dcr notie issued vidc no Nil Dated 16/06/01 which is more then 4 months now.  

Your letter addcsscd to Director of Accounts copy to undersigned vidc no WAE/ 99/8/ 2245 -46 dated 12/08/03 
spccchc that PCCF of Govt of Aruiiachal Pradesh h id already issued the clearance for payment of all my pcnsionciy 
benefits, but so liar  no tangible action could be seen eecpt the correspondences You arc, therefore, requested kindly to 
clear up all my payment along with 18% interest and panól interest of Rs. 1 lakh is awarded bythcHón'blc Supreme 
Court for not prccssing the paper on time 

Thanking you. 	 S 	 . 

Yours' 1. ri  

'(MC. Baruah IFS (Re(d,) 
• 	

Rajgarh Link Rdad No. 1 	 . 
Chindniaru, Guah uti' 
781 003 

Copy to i) 1 hSccrct iry and Princip ii Chief Conservator oil oresis Govt ofArun ich ii Pr idech for his information 
and necessary nation please. ........ . 	 . . 	 . 	 5, 	 . . 	 . . '. •' 

ii) I he Director of Audit and Pension with reference to his no St itcd above for immediate action please 

(M C. Baruah) 

0, 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

IN THE MATTER OF: 

OA.No. 16/2004 

Shri Manmohan Ch. Barua 

APPLICANT 

-Versus- 

Union of India & others 

RESPONE)ENTS 

-And- 

IN THE MATTER OF: 

Written Statement on behalf of 

Repondent 2, 3 and 5. 

c rnT'r'-r1--. C*'T' A r'r",. 	r 
W1U1It1N1I-11LjV1j,N 

The humble Respondents submit their written statements as 

follows: 

1. 	That with regard to the statements made in Paragraph I of the 

application the Respondents beg to state that the averments made in 

the said paragraph claiming adequate compensation and interest for 

delayed statement of pensionary benefit is misconceived and the same 

is liable to be dismissed with compensatory costs. 



-i. 

032941 

-2- 

That with regard to the statement made in paragraphs 2 and 3 of 

the application the Respondents beg to state that there is no cause of 

action arose for claiming the compensation and interest in. the facts 

and circumstances stated herein below. 

That with regard to the statements made in paragraph 4.2 of the 

application the Respondents. beg to state that the applicant 	. was 

holding the post of Deputy Conservator of Forests (IFS) under the 

establishment of Conservator of Forest and superannuated on 

31.10.2001. It is stoutly denied that the Conservator of Forest, 

Banderdewa did not take any initiative for settlement of pensionary 

dues of the applicant. 

It is pertinent to mention that the appi.icant has submitted hii. 

application for pension in 'Form 5' only on 2222 .2002 and the thumb 
rn [Is 	 urlrr 	SW 

impression on 17.4 .20Q2, which are mandatory for submission of 
' S  

pension papers. The Conservator of Forests Banderdewa processed 

and completed pension papers part I of 'Form 7' within six months as 

per provision of Pension Rule 60 and forwarded to the Deçor of 

Audit and Pension vide letter No. WAC/E-99181/3000-01 dated 

19.4.2002 and as such there is no delay in processing and submitting 

the pension papers to the Director of Audit and Pension as alleged. 

The Respondents further state that on receipt of the pension 

papers, the Director of Audit and Pension returned the pension paper 

of the applicant with observation that there is a hug amount of Rs. 

16,94,935/- as outstanding Government revenue accumulated during 

his tuner in various divisions and Arunachal Pradesh Forest 

Corporation. The Director of Audit and Pension has opined that as the 

amount of Retirement gratutty due to the retired Government servant 

will not cover the outstanding amount for adjustment, necessary 



/ 

• action should be taken for recovering the outstanding amount before 

finalization of the pension case. The Director of Audit and Pension 

has also made some other queries regarding incumbency of the 

applicant in various divisions. 

The issue regarding non-realisation of outstanding Government 

fevenue by the applicant during his tenure in various offices were, 

• however examined by the Principal Chief Conservator of Forests and 

an examination it was found that while the applicant was on service 

no prima-facie case could be made - out against him to initiate 

departmental proceeding foi recovery of outstandig Govemrnent 

revnue Therefore the Principal Chief Conservator of Forests directed 

the Conservator of Forests western circi.e vide letter No, For. 

176/Pen/97/559- 67 dated 02.07,O3totaie immediate action tr 

settlement of all pensionary benefit due to the a;pplicant. 

The queries made by the Director of Audit and Pension and the 

consequent thereupon the Conservator of Forest, western circle had to 

make several correspondences with concerned ofiices where the. 

applicant served during his tenure. These correspondences were done 

with a view to clear up the queries made by the Director of Audit and 

Pension and to release his GPF, CGEIS and seftiement of unrealized 

Government revenue ;  of Rs. 16,94,935!- accumulated during [he 

tenure of the applicant in various offices etc and ultimately the 

pension papers were re-submitted to the Director of Audit and Pension 

vide letter dated 12.8.2003 

Copies of the letter dated 12.7.02, 2.7.2003 

and 12.8.2003 is annexed hereto as 

Annexure I, II and III respectively to the 

written statement. 

4 
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I 
• 	

. 4. 	That with regard to the statements made in paragraphs 4.3 of 

the application the Respondents. beg to state that the allegations made 

•  therein is not correct. The Pension papers were processed. and 

subniittedto the DirectQr of Audit and Pension on 19.4.2002, but the 

same was returned by the Director of Audit and Pension vide icter 

dated 12.7.2002 with some queries. The queries so made by th/ 

Director. of Audit and 

while he was in service. 	. 

A copy of the letter dated 1.9.4.2062 is 

- 	
. .., 	 annexed hereto. as Annexure TV to this 

written statement.. 

5. 	That with regard to the statements made in paragraph 4.4 of the 

application, the Respondents states the allegations -mad.e therein is 

factually not correct. The appli€aiit did not submit the appendix -. D 
-. 

Form I in time for sending it to the Director of Audit and Pension; 

Updating of GPF pass book -was required to be forwarded to the 

Director
. 
 of Audit and Pension for release of his GPF duh the 

• 

	

	

. . correspondence was made with the Man.giñg Director, Arunachal 

Pradesh Forest Corporation 'Ltd where he had seryed during his tenure 

endorsing copy to the applicant. The same asInithe 
. ....... . 

applicant on 13.6.2003 only to the Conservator of Forest. The 

Managing Director A.P.F.0 Ltd sent the update .GPF pass book vide 

letter dated 223.2003 and therefOre the Conservator of Forsts could 

finally forwarded the proposal for release of GPF to the QtLcytomof 

Audit and Pension vide letter dated 6.8.0 and therefore the action of 

delay as alleged cannot beattiibutedtøtheRespondenis. 

~~A 



Copics of letter dated 6.6.03 and 6.8.03 are 

• annexed hereto as Annexure V and VI 

respective1y"to the written statement. 

That with regard to the statements madein paragraph 4.5 and 

4.6 of the application the Respondents state that the 	ay,  if any 

cannot be attributed to pensionary  

bcfitofThecautThe delay in settlement of pensionary benefit 

of the applicant was, due to heavy outstanding revenuç accumulated 

during the tenure of the applicant in yarious offices for which the 

Director of Andit and Pension was raising legitimate objections. 

However on the directions of- the Pthu.cial chief 'Corservator of 

Forests, the Conservator of Forest has accordingly subniitted the 

pension paper to the Director of Audit and Peiiion on 12.8,03 and the 

Director of Audit and Pension after fulfilling all the requireinets has 

• finally released the pension. of the applicant on 30.1 .2004 The delay if 

any in releasing the pension was aittibutable to the applicant in the 

facts, and circumstances of the case.  

p 	- 

A copy of the 'letter dated 301.2004 is 
• 	 . annexed hereto as Annexure VII .  to •X 

respecti'eiy to this written statement. 

That with regard to the statements made in paragraph 4.7 of the 

application, the Respondents state that there is various guidelines 

issued by. the Government of India, Depa.rtnient of 'Personnel and 

Training relating to settlement of pensionary dues. But in the instant 

case the 'delay in settling the pension case of the dpplicant was due to 

his failure in., taking timely action to realize the outstanding, 
• 

	

	
Government, revenue accumulated during his tenure in various offices 

and as such the applicant himself has contribUted to the delay in 



• H 	 - 	 S  
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• 	settlement of pensionary dues and hence the claim of compensionary 

and interest in the instant case is liable to be rejected with costs. 

• 	8. 	That with regard to the statements made in paragraph 4.8 of the 

application the Respondents beg to state that despite of the fact that 

heavy amount of outstanding Government revenue was accumulated 

due to lack of timely action by the applicant s  the department has taken 

all possible efforts to release the pensionary thes and as a result his 

•M,  pension was finally released by the Director of Auditand Pension on 

JE301:.2004. Prior to this his cash equivalent to leave salary and DO 

iaids r egard the release of GPF and CGEJS, the Conservator 

of Forests after collecting all relevant documents has forwarded 

application to the Director of Audit and Pension vide letter dated 

6.8.2003 and 22.4.2004 after receiving the necessary forms from. the 

applicant and as such the allegation made therein is not correct and the 

claim of penal interest @. 21% on the alleged delay in settlement of 

•  such dues with an addition: of. Rs. I Lakh fails, through and the 

application deserves to be rejected with costs in the f.cts and 

circumstances of the case. 

• 	. 	 Copies of the letter dated 23.9.2003 and 

17.10.2003 are annexed heretO as Annex re 

XI and XII respectively to this written 

statement. 

9. 	That with regard to the grounds' mentioned in paragraphs 5.1 to 

5.4 the Respondents state that the fcts/averments made in the 

• forgoing paragraphs of this written statement would show that no case 

is 'made out for compensation, interest and in addition' to Rs. '1 Lakh 

and the case is liable to be dismissed in limine with costs. 



10 That with regard to the Relief sought and interim order prayed 
for in paragraphs 8.1 to 9 of the applicant the Respondents state that 
the pension and commutation of pension including leave encashment 
and DCPG have already been made to the applicant except GPF and 

CGEIS The delay in settling pension was the issue of the outstanding 

Government revenue of Rs 16,94 935/- accumulated duping the 

tenure of the applicant in various offices and the delay is attributable 
to the applicant and hence the demand of the applicant for payment of 

interest @ 21 % on the delayed payment of 
I 
pensionary dues and 

payment of Rs. 1 lakh as penal interest is liable to be rejected, since 
• the regular pe*sion has already been.released. 

-- 
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GCYT. OF 	
'r1y1y'",'7AL 

DIRECmC.T OF AtflIT •41i!) DJ,rION 

V'S 	

NAL4GrTW 

a t e d 
19590120_0311341 2,7 .

tl 
 

The ConserDtt0l' 
Vestern CirCle, 
Bandp 

Ch.. Baruah, i?td. DC• 
10 4.2002. 

i_ WOl 	2---' 

Ref :— 

8 	
The penSt0r, papers an SerVe Dock of Shri •C. 

Sir, 
Baruah, Rtd. DC recetd jth 

110r letter cited 
bOvC 

checked and the same are rettrn 
	n 	

or jnal with the 

	

foilowmn9 observatioflS for your neCe° 
	anrl 

\ 	r. artl 	f Form—I dull p 	fl 	
led tn a 

ll raspPCt 
1 fi 

byth6 doad of officP may h ftLrflSd1 
signed 

2. 	

LaSt ten months pay drawal statement may be 

from the charge 
of 

.O 'D' FriflO 

	

- 	e IL.96, blht 	t is 5pefl 
_4._y,_ 

	

3. 	
He waS re1et'' 	- 

ernOrt 	
WIS D isiofl, pasiOt 	

,. 

that he had taken over the charge 
f Alond ForESt 	

v'' - 

	

4,11.961 i.e. 
before his relea 	

from Pasi9t whichiS 

ctory" 

	

4. 	
AlSO 

he wa relea 	
from the charge 

of DFO AlO 
	

- 

w.e.f 
12.9.98 

on his tra5f 	
to APFC Ltd. on dePUtatlfl but 

it appears that he had taken over charge of Gf(T) AFPC Ltd. on645+ 
31.8.98 before hi release from the Deptto whiCh needS to be 

5. 
. 	There 	

a huge amount of (8,h1,o032 clarufte 

16,483k 	

outstandmnO agatt the name of 
Shri 

Baru' 
IFS Rt 

Dfas intimat vid your letter' NO.'Ad/99' 

81/003001 Did. i4.20°?' 

Which needs to be reco red. Since 

t amO of 

R/GratYd to the Rtd. GoVt. Servant i11 not 

cover the outstandtfl9 am0t 
•f 
or ad#Ustm8flt 	

acti0fl 

shod be taken by 
yOU 

for reCQU iQ te out' 
	

am0t 

before 
fifla1iti°fl of 

the peflSt° caSe 
However, if the exact outst0i9 amOufit could not 

be fiflO2 	asses3 
	

for reV09' the department may 
	ke to 

consider grdflt Of proViS nal pflSiOfl onlY and 

	
in such 

caS8 

the penst0fl papers may please be reSubmitt 

	
after attendtrg  

th obser tiOns not 
	above. 

•___ o 

•• 	*( £ois,I 

\\ 

'Ie •  A.' 



41  fo 

00  

S. 

- 

After attending the aboDe observations, the Ser.tiCe 

Book and the required pension papers may be to this 

office for further necessary action. 

clo : As stated. 

Joint Director of Audit & PeniOfl, 

for Director of 4dit & Pension, 
- Na hrl a 9 

Memo NO.PEN/AP19590/20_03/134/ 	
Dted _ 

Copy to 

1. 	
Shri Monmohan Chandra Baruah, IPS (DC?), 

Qpott8 Commerce College, 
.Rajgarh Link Road—is 
Gw hat3t1 4s 5 cm 

20 	
Office coPU. 

 

Jotnt Director of Audit 	
' & PensiOfl 

for Director of Audit & 
pensiOfl 

Govt 
of Ap11.0r 

SO 

'I 



GOVERNMENT OF ARUNACHAL PRADESH 
DEPARTMENT OF ENVIRONMENT AND FORESTS 

. ITANAGAR 

NO. FOR.1761Pen1 97  (3 -3--C:T_c 	Dtd. Itanagar, the 3A4 July'03 

To 

the Conservator of ForestS 
Western Arunachal Circle 
Banderdewa 

Sub:- Settlement of retirement dues of Shri M.C.Baruah, IFS, 
DF (Retd. 

- reg. 

Ref.:- Your letter No.WAC/E-99/81/2055-58 dtd. 24.6.03. 

Shri M.C.Barudh IFS, DCF Rctd. on 31.10.2001 and his retirement 

dues are still to be paid thich the aggrieved Rctd. Govt. servant has already 

eed a pleader noticeFrO rn  the report received on the subject it is clear that 

while Shri M.C. Barua was in ëi-vice no prima-facie case could made 
oUkt 

~̀~ against  him to initiate deprtrrI1e1tal .prceding for 
outstanding Govt revenu 

on account of which his..ijetirrpeflt ds are stated to be withheld. 
NOT) 

~"I set.Llement of retirement dues of Shri 	
.C.Baruah under such situatir1 i 

unjustified Further as per G.Is instructions (1) 2 (b) below chapter 
° 

pr
oceedingS after retirement" in the CCS (CCA) Rules departmnr1t1l 

pr
oceeingS cannot he initiated against Shri Baruah, IFS after his retirement 

In vie 
of above, you are.diiected to take immediate action for settlement of all 

w 

 

pcnsiOfla1 benefits due to Shri M.C.BarUal 	 - 

In case final scttlect is likely to take time due 
to obtaining 

report/information to complete the entires in service book of retired officer, you 
f provisional pension to 

may move to the Director of Accounts for payment o  
avoid financial hardships to the retired official. 	 - 

As far as 011 tstanding forest revenue is concerned, act ion for its rueoV('1\' 

from the concerned party should be pursued and continued by the (l'!l)l"( 
) 

concerned as already directed ye this office letter No.OR.CC 
 1  

d. i J.5.03 
38 dtd. 17.1 1.2000 and No.FoR.CC1/62/99/46669 dt  

Action for settlement of retirement dues of Shri M.C.Baruah be 
taken on 

rted every fortnight till all d s are settled 
priority and progress repo  

(S R. Mchta) 

- 	
Principal Chief conservator of Forests 

Govt. of A.P:: Itanagar 

/ 



Copy to:- 

//2/ / 

The Conservator of Forests, Pasighat for information and ncccssa ry 
action to pursue the recovery of outstanding as directed vide letter No.FOR CC-
1/62/99/1634-38 dtd. 17.11.2000 and No.FOR.CC-1/62/99/466-69 dtd. 
19.5.03 for the amount of Rs. 32,807/- pertaining to Pasighat Division and Rs. 
16,483/- pertaining to Along Division. In this connection, DFO, Pasighat's 
letter No.PFD/6-1I/1/1586-87 dtd. 4.5.2000 and CF, Pasighat's lcttcr 
No.CAC/54/91/729-30 dtd. 28.2.2000 i -elated to outstanding amount also 
refers 

The Conservator of Forests, Deomali for information and necessary 
action to pursue the recovery of outstanding amount as directed vide this 
office aforesaid letters for the amount of Rs. 8,34,645.4 1 pertaining to 
Nampong Forest Division. 

The Managing Director, APFC Ltd., for information and necessary 
action to pursue the recovct -v of outstanding amount as directed V*ldc I his iht 

aforesaid letters for the amount of Rs. 8, 11,000/-. 

:: The Divisional Forest Officer, I'asighat/Along/ Nampong Vorcst 
Divisions for information and necessary action. 

The Confidential section of this office. 

The Industry section, of this, Rffice. 

I 
(s.R. MEI-ITA ) 

Principal Chief Conservator of Forests 
Govt. of A.P:: Itanagar 

- 
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GOVT. OF ARct PtALtSH 
OPXCa OF THE CCNSERVATOR OF FORESTS 

. WESTERA CIRCLEPM35ANDERDEWAO  

: 

NO, wAc/E9caj/. , 4W-?f4 Dtd, $anderd,w. the. . . 

To 
The Djr.ct.r of Audit & perisi.n 
Gvt, of Arunachl Pradesh 

Naherlaguzit. 

frZ.Yi 

Sub:.. 	PfStGfl eavera in rsect of shri M.C. 1eruah,rXP (Rtd 
Yeu'ç latter NO. PEN/AP/990/20203/34/27..48 dt. 
.12/7/b2, 

Sir, 
With reference to your letter cited above, lam to 

resubmit u±k herewith the p.nsi.n paper in respect of shri 
Men mohan Qz.Rtruah, DCF (itd) a].ngwith is ,.:rie 8.,k part-
I,IT & III and ether required papers (as listed earlier) 
attending the following •bservati.n,. 

Part-Ill of f.rm.-j-A duly filled up and euthentictien 
made 4n the same, 

Last ten m.nths pay drawel st*teent enclosed. 

As r C.T.C, the Officer was relieved from the charge 
if Djvjjmne1 erest Officer 'D' ErS,ng Me.rtal wil4 life:' sanct-
uary Divisi.n Pesighat on 01-1I-96 (AN) and taken ever the charge 
•f Uivsjsnal F.r.st Officer ge

,rtg Ferest Divtgi.n • 4_11..96(AN) 
(dc Ecl.s.d). Acc.rdingly, 	entry in the serive B.k has been 
c.r'rected by the Addi. Principal Ozief Conserveter of Iorests (W*L 
& S.D) Itanagar. 

He was relieved from the charge of Divisisnal F.rest 
Officer Aleng Ferest Division on 12.-9-98 (N).#e took cver the 
charge if Genereal Mange4) on 	before release in his tra- 
nsfer as G.n.ra1 Manger I) Arunachel Pradesh F.rest C.rpsrtian 
Ltd. D.i.nli as per CTC lenclesed) and entry made in the serive 
B.k if the rétited Officer. 

5, 	As regards .utstandinq of G.vt. dues of ).16 94 993/- 
against Shri M.C. Bsruah, IFS DCP (Retd) the Principal âzi.f C.nse-
rveter of Per. at Arunachal Pradesh Itanagar vde his letter NO. FOR/ 
l76/p.n/97/59.m67 dt. 2-7-2003 (c.py encl.seddirected this Office 
fop immediate settlement of all pensionery benefits due to the ret-
ired Officer since no prima-facie case c.uld -be made out against shri 

li MC. Barauh, uhile he was in serivce and departmental pr.ceeding can 
net be initiated against the Officer after his r3tirement as per CCS 
(OCA) Rules, as such acti.n for settlement if penU.n may be c.nside- 
red immediately as desired by the Principal Chief C.nservat.r of 
F.rest Arunachel Praceah Itangar vide his letter under reference. 

Y,ur f4tfull? 

End.:- A ab.ve 	

CONSERVATOR6P FORESTS 
WESTERN CIRE 

ANDERDE WA. 

C.py to 2- 

1. 	The Principal Chief C.nservat.r of Ferests Arunachal Pradesh 
Itanagar for faveur if information. plee. 
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th. AcCSW%tS officer 
forwardt the 

VSrfl'. servant) 
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Pension papers Of 

for auth,rtttfl 

Rs. 

of 363.) 
8suC 
	

Rso 

OccuPation s.f 
as. 

. ri1
Idation 

The 	unt Sf 
licencS fee 	

the 

retentt5I sf 
(3Sverflm5't 

the psiimts5tb5 peri O
f  

for 	 of r.ttmt 

	

- -- ..4bør  assessed 	
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f) n'f 
3uss and 

•f ratU-'1 tid be jf any 
Cf 

i.tt.r to 
itfl papers 

 

 

TO The Dire ctsD of 
G.verr1J1nt S  

1 ]agUflo 

k,"rOa?$ 

or 
liceAcS 

 

io
dation  

- 

ShXi Monme
han Chandra 8aru$) US i(RtD) 

•f p9tfl• 

Sb'. 
I 	dir.cted to 

fsr'W* here4tl% the 
penSi' 	

pers •f 

Shit M.niS 	

US (DG1) O
f this estab1t5t for 

The d.taU •f GsverfltTtt dues 
vihiCi' 

wit). rem4' .utstdt 

	

en the date •f 	
.f the 	

seTV* 	
need to 

reco,erd .ut 
.f the amount •f 

rettT5mt 
g*tUttYoru1 

) SalaflC5 
•f the hus' 	

or cofl''7' 	AS  per 
CtTCUSr 

	

azc* 14vafl 	

t. the. c.nCeTt%1d Head  of 
 

lsr*$flt 	
'paY td sU. 0 	 - - 	

tttths

nclu 	
Le$V' 5a1arl 

InCS 
taz d.dtt 	

'at 

ohs 

 

TX ,ct3i63'43 
•. 

 

•ut. standt4 
aatfl,5t 

the rettD5d 

Officer as f.SwS• 

(C.pt 
•f the fsflt 

).tt.rs are  

a) 	
a•__ 

tnttm4t5  btXdiratiop
e M.D 

	

£.P" '.eSt 
	, 

yidt his N.. 
Ltd.tt*1 '  

dt. 
b) R. 32,D7.00 as 

tnt-

'tmat b the 
offi 

? Vt 
I

eL
1)/168 

dht 	
his 

	

6' 	
4,2000 

c) Rs. 	
as 

I intimated  Y  
'the D0 

t4amP• 	
.eSt DtVfl. 

'. JatramP' vide his 
No. 

NVD/20/84,2BB 	
dt. 

I 214000 

d) There 
	a pro 05  to 

 

dr°P an pjflOUflt Of 

Re . L 	
beinq 
as intimated  

ojjt~standinq
bY the 	

vide 

h.S 

I dt. 28.20 	
ertatTt 

t. the DiVtst5?3l 
Fsrest 

officer j1sng reSt 

I Dtvir 	\ s io 
f.r$ R.s. 3,OO.4'°° tng Death

Provisional  
GratuttY has been 
wtthhlddtie 

to n.T% 

fjna1t9att51 of 
dinc 1in aqaiTt the 

	

retiD 	
•fftcer. 

;2N/ 



' V  

-2- 

Y.ur attention is ivited to the li!t of encleusers whià 
frware.d herewith. 	 . 	 I 

/ 

	

'•/ 4'\ 	The r*c.ipt of this Aettor may be ackn.wledged and this 
inistry/Cp.ztm.rit/Offce inf.rmed that necessry instructi ns f.i 

disburseaent of pensi.rt have been issued to disbursing .uthiirtty 

	

51 	The ret.irment gratuity will be drawn and %disbursed by this 
Ministry/Department/Of fici on receipt of auth.ritI from y.u. The 
•utstand1n G.vernrert dues a, mentiened in Para  abeve will also 
be r,cever'ed out •f the retirerent qratuity before making payment. 

Yors faithfully 

Head of Ofice 
Oeser? at  
W$13L Otro1e 4 

Cepy t.- 	 . 
The Principal Qief C.nservater of Per t,vunachalladesh 
Itanagar for fav.ur sf inferrntien and necessary action 
please. He is requested' to qive necessry clearance. reqtrding 
G,vt. out-standing dues lying aqatn!t the Officer t.'the 
Dtrec!.r of Audit & 'Pensisn. G.vt. .runacha3Pradesh, 
Naharlaque with an inti'tati$fl. t. this ,ff ice fer .er'ly 
s.tt1emet f Psr.sin ees • f.eehriJMC8art3h.IP3 (RTU). 
In this c.nnecti• , capies of the f,l..winq 1 letter$iXe 
ertcl,sed herewith for fav.0 .fyz.ady reference,' 

1.. No1 
1'C CCTT/2/44O dt. 2.,2O0OSft U.D, APFC, 

Ltd.Itinagar. 	 " 
PD/6IT/(I)/L6S6-87 dt. 4.5.2000 of the D1) Pashightt. 

NFD/20/84/128890 dt. 21.3.2000.f the DPO Jeirtimput. 
CC/4/1/72930 dt. 26.2.2000 of the C.F. Central Circle 
Pashighato 

St 
lot Weet4In 

- 

0 

01 
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00VER1NT OP ARLWHAL PRADESH 
L 

 

OFyICE OP  THE aNSERVATOR OP PORESTS 	REGI)
. I

Jri j 
373N CIRCLE $  BANDERJAWA   

NWAC/88/O2/ (Q Dt., Bandir4twas the th Aug/03. 

The Director of Acc.Uflt$ & Tzessurii$. 
G.vt. of hrunchal Pradesh, 
iLhulegun. 

Sub,iissis of GPE finalAyment applicatisfl of 

Shri M.0 *a.ruA, DC?, 	(Retd.) (? A/C 

This is to enclose hrewith the application received 

from Shri U.CJ.xu&h, DCF/IFS (Betd.) on supranuatiSr* w...fr.a 

30.1002001 (AN) for final payment sainst his (PP A/C No. AP/P33/ 

3 a]sngwith the fefl.wing documents for favour of your early 

.. ne .coWry action please. 

i). AppliCltifl in ergi. 	 Yours .faithfully ,  

Z)CiPPpassbS.k 2 N05 1 

3) Annual (PP A/C statement 
•f 19994000. 	 WNSERVATOR o} oRST 

WESTERN CIRCLE fr' 

Copy t•$  -  

Shil U.CJarUIh, DC?/I?S (Retd.) ppsitt C3uwahati 

CommrCe C41100e9 Hajgarh Link Radi1 9  (3uwahati'3  

sm for inf.rm$tisfl plelsi. 
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Gram_ARUNAD1TP 

OFFiCE OF THE 
DIRECTOROF AUDIT AND PENSlON 

GOVERNMENT OF ARUNACI-IAL PRADiSH 
NA IARLAGUN 

Nc Pen /AP/9590/20 	C3/134 / I 	[ad N:hLgifl 

To 
The Accoiutar.1 Cenc al, A & F 
Aasaa. Beltola. 

Sir:, 
The Pension Payment Order/G.P.O.IC.P.O. whose details aie given below in faou: 

AX 
of Sri/SIi........ a..'. 	

ruaI .K 	
' .. ... ... ... .. 

are forwarded herewith for payment on the Treasury/Bank 
... 

CA 
Pension Payment Order No. 	- 

ptti0 
Category of Pension  

(a) Ad hoc/TemporarY increase 

 

Amount of basic pension 	:— 	 .... 	

1, 

Relief on pension 	 :— A psr ppo  . 
	P7 

Family pension in the case 
 

of death of pensioner 	
. 	 ;.• 

For a period of seven years or upto the death on which the dece'a 	shçul  

have attained the ace of 65 years!7 years had he survived whichever is less, ther 

after... . .!. 9/ '' - ........ In addition RelieflAd hnc relief sanctioned 

from time to time. 

Date of commencement of Pension 	
1 

3 c 
V 	4. 	G.P.O. No .... 	 ... 	.

... 	.... .... 
...and amount of D.C.R.G. Rs 	.. ......... 

/ 	 . 	2.95.831/ 
C.P.O. No............. 

 
... ... and amount ot Rs ....  ... ... ...... ....... ... 

5. 
/ 	 Guwakati. 

cJ 	/ 	
6. 	Treasary/Bank 	where payable ...... ... ... ... .. ... ... ... .. 

7. 
ConditionS attached to pension payment may be made suhjec to the condiliOt 

/ b 	
specified i the P.P.O. as well, as the C.C.S. Pension Rules nd Treasury 

Rilcs 

Enclo 	1. P.P.O. PensiOner'S & 	 / 
Disburser's Portion. -H 

2,. G.P.O., (3) Photo, (4) Specimen Sigtmture SliPs, 	 du & 

(5) 

 

C.P.O.  

Memo No. Pen/AP/ ... 	 ... 	 ... 	 ... 	 ... 	 ... 	 ... 

Copy forwarded to 
Dated ...... 	 ...... 

1. 	Skri/i .... ...

4.. 	 .-•• 	.. 

1OppOsit CoitutrOe Co1 1ge, Rajarh 	 c uwahati. 

Dist..  ... 	 ... 	 ... 	 ... 	 ... 	 ... 	 ... 	
... 	 ... State ... 	... 	... 	... 	... ...... 

The Con ezVat0 o jcet. BaflueeWa 	
'• 

.. ., 

with, reference to lis No ................................ ... 

3. The Accountant General (A & E) Meghalaya, Arunachal Pradesh et, 

 

D1R1!' 
rjE.CiH)R ?cflt. 

Pt, of Art ':j eha Fra4s4 

Arunachal Govt. Pre —2 	2U'J3 ic. A & P).lO,O0072O' 

3o..Lo 
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Gram - ARUNADITPEN 

hFFICE OF THE 
DIRECTOR OF AUDiT AND PENSION 

GOVERNMENT OF ARUNACHAL PRADSH 
NAHARLAGUN- 79 1110  

Dated Naharlagun, the ......................... 

Lie Enfaccmeflt No. Pea/AP195 90/2002— C 3/1.34/ 

e and designation of the pensioner Skri ... .Caart&k .Retd.•0a0'P.. 

Total period of qualifying service 
which has been accepted for grant 40 years 18 days 
of pension/gratuitY with reasons 	(jjrnitte to 33 years) 
for disallowance if any. 

2. AmoUnt of super3nflUatiofl/retirg/  pensioni 	 • 6284/ P M+DR + MA 
invalid and compensation pension, 
Terminal/DC&th/Retiremtnt gratuity 

Gratuity C 	 . 3 • Cl .4 s5/ 

that has been admitted and the 	Corninutation 	R$.2, OS 

date from which the pension is 
admissible. 

3. FAMILY PENSION 	
6284/?*T 	.ki 

T 

Amount admitted and the period .......................................... 

of payment 
). 

To whom admissible 
  

D. R. admissible 	
As per order from tiie to time 

4. Head of account to which the 
pension gratuity is chargeable. 

2071 pension and ORB (Arunachal 
Pradesh) 

• 

Amoi.nt to be recovered 

AnticiPatorY provisional pensiOn and 
anticipatorYDeath/Retment5 gratuity, 	

• C0• 455/.l?aid as (P)r a.uit 

already paid to be adjusted out of the 
final .paymefltS. 

P. P. 0.1G. p.O./C.P.O. issued 	(1) P. P. 0. No. Pen/AP/ 9590/C 2...C3/134/ 	
O4 

in favour of the pensioner. 	
(2) G. P. 0. No. Pen/API0. P. 0.1 \ 	ç(J3 
(3) C. P. 0. No. pen/AP/COM/ ç 

To, 

i. The Accountant General (A&E), 
MeghalaYa. Arunachal Pradesh etc. 
sng . 

............
91e Service 

for record D your office. 

Books, IPS etc are ret 

Jztbcee1 
I3irector/Jol'2s' •. at'. 

Vt, Of, 	.; :i c h . ?rs400h 
• h&rl&SuQ  

- - - - 
Artnach&l Govt. Prcss-25 i /2003-Dir (AlP)- iO,0007-2003. 
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OFTdE 
I1REC1OK r U1)lT A\D p1NSI& 

R GOV ERNMENT oF AUNACH 
	PRAT)1SH 

NAHARLAG U N 

No. pnsion/jA 	

Dated NahaTla1 the 

The AccOflta 	
Geneai. (A & E). To 	

means Bet0. 

.. 

-

NO 
Sub :_lsSue of uuthOrI 	iyrn eflt of cofl1fl1t 	

alue of rerSbofl to Shn 

D.CJ' (holder of ppO) 

thX'Y o) 
Sir,  

3f%pSi$) 	

he ) 

valu/_(ap.S •1ix• o5fl tW 	
ôihtY 

	

a 	

01 

:ri 	• 	

(PPO) 	

° 	 C3/ i4/ 

the reduced rate of 	
respect ot 

Siri... 	•.. 	t.X1àS• 	
vQ 

... 	... 	... 	... 	... 	

ot 

(Rupees 	... 	....... 	... 	... 	... 	... 	

) 	per 

be 
reductiOfi in the arnOt of penSiOfl shall 

	
ttc daic 0t 

tciPt of COmmUt 	
Value of persiOfl by Shri ... 

or three months after the j5SUC 
of uthOtitY by you asiflg him to c 

lcC the comfl" 

Kd. value f pensiOn whichev 	is earlier. 	
essaty in1rttIlTh tC8fd" 	ihe 

from which the peflSi0fl is to be reduced may also kindly be issued jo thc 

 

thW*ti 
officer ... 	.. 	... 	... 	... 	... 	... 	... 	

t corn which 	
the pefls0Ct 

the pensi0fl. 
debi1C to 2071 AruflaCl 	

Pradesh 

The cxpe thtu is  

Address of the pesi0r 
	

... .. Shri . 	•.. 	 ... 	 ... 	... 	... 	... 	... 	... 	... 	.. 	. 

- 
D.le.t 

j 	t Dirc° 

Copy to 	

rc o f  

(1) 	Sbri/5 	... 	... 	... 	

vt, of i 	aciaI 

'.. oi$0r 

	

c( .. . 	... 	. 

(iii The 
AccOU0tt 

GencraI (A and E)' 
eghalaYa Aruflaal PradCSl, etc. Shiflong. 

jotnt 
e trf \u di' & 

AcUnac 	QoV. 	
,,_25212003-Dir (A&P)0,0006200 

	
• 	acb1 



Gram -A~,UNADITPEIl  

OPF1C oi 
TUE DLRECTOK OF AUDiT AND PENSION 

	

OVEU 	
OF ARUNACB pk&ADBSH 

NAALAOUN_19IlI 
 . 	 - 

I . 	
No PeaJA?1d1 

') 	

çO 
	Date& Nabarlag, the. . 	 • - 

Gi1Ora1 

Sir, 	
- 	 . 

rcquC1 tBt you Will be so good as to 	ng rae fo 	fi 	......... 

..........

... TreaSUY 0fthe sum of P.s 
... 

(RupC,C ' 

	

oniy in iSru1 	........ . 	 ............ 	

Retd!e 

	

being the amount 
of gratuitY sanctiOn 	

to btn 

- 

in lettT o... 	

from the DirectOr of Audit and PenSiO'' 

dcbitablc -to 2071 
penii9 and OB tc. 

The 	
rcga1d 	I 	dCfltiü 	! 

arejWe 	
ctoscd witbIst 10ngwitb 

Below P.s 	
(Rup 	

OAS tOL8 
	

tour lDdred tUY si 

N. B. The date of payment may p'eaSe be ntimat 
	

N to this oCe as 
100U as the 

gratuitY debitable to local [ud is paid. 

3. The AUittCC .o gratuit 	unleSS hcJShC is exemPt 	
by rule of speCifti 

ordet 

of Govcrflmt from 
perSOl apar&n 	

$ould be taken on the reverse of tbS order 

with necessarY Revenue stamP. 

The gr
atUitt is being informed of the issue of this order. 

The- gratitaflhqul, be directed to 

appear bef0r the 
TICaSutYJSU Tre ury 

to 

t s 

reeVC.PYflt 	
rit1m0t 

... 

yourS faitbfuliY 

•. 
•(&tpS5 t) only paid 

tigty 

$ 	

£djuated 
tyalY 

$ 	 pay1%t Of ulty 

gQa the Lina 
;: -: 

øtafrkoiWèOI 
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GOVERNMENT OF ARUNACHAL PRADESH 
DIRECTORA7'E OF AUDIT & PENSION 

NAHARLAGUN. 

.PEN/AF19590102_031134/y 	
-- 	

Dated 	.3. 03. 

Conservator of Forest, 
lestern Circle, 
Bariderdewa. 

Sub :- 	
Pensionery benefits in rio Sr  

-7 

Ref :- 	
Your letter NOJAC/E-99181 
	-41 dtd012.8o204. 

Sir, 
The pension papers and Service Book of Sri M.C. Baruah, 

Rtd. D.COF. re_submitted vide your letter cited above have been 
checked0 On serutiny of the pension papers and Service Book it 

is found that the amount of k, 16,94,9351= being outstanding Gat0 
revenue against Sri M.C. Baruah, Rtd. D.C.F. has not yet been 

t't recovered and the matter regarding outstanding amount of Gavt. 

LI revenue has also not yet been 9ncluded. The NO Demand  Certi-
Ificat6 has also not been issued.tS noticed that t stead of huge 
outstanding amount recoverable from the officer, 	provisional 

gratuity for i. 3,00,455/-'"5 been sanctioned to the retired 
Govt servant which is not in order. This needs to be examirLad 
in the light of laid down Rules in CCS(Peflsion) Rules. 

Under the Circumstances, it is requested to suO9eSt 
us whether p± provisional pension may be authOr ised in 

favour  of Sri M.C. 
Baruah, Rtd. D.C.F0 until the matter regarding 

outstandifl9 Govt0 revenue is finally concluded. 

yours  

- 

4~6 
Joint Director of Audit & Pension, 
for Director of Audit & PenS0fl, 

Govt.A..P' NaharlaQ!o 

Dated ______ 

Menlo NO.PEN/AP/95O1°2_0334 

Copy to 

The Principal, 
• Chief Conservator of Forest, 

Govt. of A.P. Itanagar for inforiliaflon. 

2. 	Sri M.C. Baruah, 
OppositeComillerce College Rajgarh Link Road, 
Gauhati-3 fo r  informatiofl . 

- 

'. 	 \•' 

Joint DireCtOr of Audit & Pension, 
for Director of Audit & Pension, 

Gov 9j_fjahar2a Uo 

C. Baruah,Rtd.D.CoFo 
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GVT. OF VIUNACHAL PRADESH 
OFFICE OFHE 

CONSERVATOR OF rRESTS 
wESTERN cIRcLE NDER!". 

- 

Dated. and.rdewa. The 	Th 

1., 	 - 

The Director •fAudtt &Pensifl 

G.vt. 
of  %runac hzl lpradesh, 

Nahar ].agun. 

Oct/k3 

rv 

P.nsteYYY benefits in respect • w"r 

Raf 	 Y. N.. PEN/P/9590/023/13446 	
t. 23.9: 

Subs' 	 03. 

Sir, 

The pensi•fl case Of 
Shri M.C.larUah DCP(Rtd) was 

5mitt 

t. y. 	
1.ngwith ,,'l.tt*r of Principai tef C.nDt .f F.ret. 

Arurtachal pradeh N.R/176/P/9767 dt.2.7.03 whorin it is clearlY' 

statS that while ShXi M.C.Bar , was in 

ssrviCS no primafaetc case c.u4 

be aa4$SUt iqaiflst htls t. 
1nittt D.partmeflt 	proC04t' for .uttafldul 

of G.vt. ka*flU an icceUflt .f which his 
r.t.D.m*flt 

dues are stated to 

ithhe)d. t4.n ,ett1Ot of 
r.ttr11t 

dues •f Shri M.C. 8rUah under such 

5ttut 	
un3usttft 	

ther as pe? GIS 	
(I) 2(b) bel.W 

ch.Ptr 9 preC' 	
after 

r.tirIeflt W 
 in the CCS(C) ul•s Departmeni 

 

preCeIdin9S 
can't 

be tnitiata against Shnt 	
aft•r his ret 

ement in 
view .f absve,th •

fftce was direCetOd to tak* immediate 
acttOT 

for 5.ttl.m,nt •f 
all enei.flY benefits due te rt 

M.C.aaruah and s 

SUCh the preViS 	
GratUitY has been sancttCfl' 

Fr. the aS 	
C•1t 

it is clear that the 
peflBi CSC 

and 
the benefit th.r001 can 

et be h.ld 
u. Hence yu are reqU05t to  

k1fl1Y cenY your aprV t. ;ett• the 
l.fl panOfl cs0 t 

n earlY 

date. 

Y•urs 

CONSE 	
STS 

'JE STE RN CI RCL- 

hThe Principal Chief C.nserVator .f 
	

hrUnac1 Pra(eS 

C.py to  

ItaflaQl' 
31.ng with a 

coPY of DireCt0' Of 
AcC.Uflt(1t pen 

lett0T 
qu•ted abeV' for 1fOflSattfl and nO CSS'Y ct 4  • plO 

2.Shri M.C.Baruah 
(,dtt Penst•fl) 

ferflce t, Dircter of tCCS'fl 
IFS with re  

ted ahoy0 for 
letter quo  

(s 
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BEFORE THE CE 

tT 	1z'! 	 I 

-3 SEP2004 

4p Gj at.jCjiTvr. 'RIBtJNAL 
6UWAHATI BENC 

OA Noi6/ø4 

Sri MC.Baruah 

App ii cant 

—YB-- 

tin ion of mdi a & 0rs 

Respondents 

REJOINDER TO THE WRITTEN STArEMENT FILED BY THE 

RESPONDENT NO 2 3 & S 

That the appi icant has received a copy of the 

written statement filed by the Respondents No2, 3 & 5 and 

has gone through the same and understood the contents of the 

same. Save and except the st&tments which are specifically 

dmitteci herein below, other / statements made in this 

written statement are den i. ad and the statements which are 

rOt borne on records are also denied and the respondents are 

put to the strictest proof thereof.  

A. 	 That with regard to the statement made in para 1 

of the written statement the applicant begs to state that 

the i. 11 egal and arbitrary exercise of power as highlighted 

by the applicant clearly indicates the fact that the 

respondents have acted contrary to the settled proposition 

of law and as such while allowing the OA respondents may be 

directed to pay adequate compensation as well as cost of the 

ipp1 icat.ion while imposing penal interest on such dcl. ayed 

settlement of dues 
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3, 	That with regar'd to the statement made in para 2 of the 

written statement, the applicant while denying the 

contention made therein begs to state that the course of 

action arose just immediately after the retirement of the 

applicant and since same being a continuous wrc3ng, the 

course of action still survives, 

4. 	That with reQard to the statement marie in para 3 

of the written statement, the arplicant while rienying the 

contention made therein begs to state that the Conservator 

of Forest did not take any initiative for settlement of the 

pensionar'y dues of the applicant The respondents showing 

the official communication as well as formalities have tried 

to cover up their undue delay in settling the matter. 

The applicant immediately after his retirement 

(31-10-01) in response to the instruction issued by the 

reSpondents submi tted his pension paper and completed the 

formal :ity. However, the respondents without any authority 

delayed the matter causing serious financial hardship tot he 

app:1 icant, 

The applicant while controverting the all eçjation 

of outstanding Govt. dues begs to state that the respondents 

with an intention to harass the applicant delayed the matter 

wi thcut any authority and same has caused serious Financial 

hardship to the applicant. 

The, letter issued by the Conservator of Forest, 

4estern Circle dated 2.7,03 clear'ly indicates the fact that 

the respondents have willfully and deliberately delayed the 
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settlement process and for which adequate compensation is 

required to be awarded aionq with interest in favour of the 

appl icant 

Admittedly the applicant who retired from his 

service on 31201 the respondents took initiative 

regarding settlement of his pensionery dues only on 12803 

as admitted by theme 

That with reqard to the statement made in  para 4 

of the written statement the applicant -while denying the 

contention made therein begs to state that as stated above 

the respondents in the name of official formalities and 

correspondences delay the matter without any reason and same 

:1arly - dep:icts the uiter':ior motive of the respondents in 

delaying the matter. 

That with regard to the statement made in para 5 

of the written statement the app]. icant while denying the 

contention made therein heqs to state that the respondents 

ncw shifting the burden to the other authority could not 

have denied the applicant the right of - timely payment of his 

pensionery dues The Arunechal Pradesh Forest Corporation 

L,tcT 	is 	on 	part and parcel 	of 	the 	respondent s 

organisation/office and as such it is unjustified on their 

part to advance such untenable plea and on this score alone 

the GA deserves to be allowed setting aside all the illegal 

action/inaction on the part of the respondents providing him 

the. reliefs sought for in the OA 
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That with recjrd to the statement made in para 6 

the written statement . the applicant while rei terat ing 

and reaffirming the statements made above begs to state that 

the responcfents in the n am  of certain unreasonable ground 

of outstanding Govt revenue delayed the matter and it was 

only on 12803 the respondents have sent the pens:i on papers 

of the applicant to the concern authori ty 

That with reciard to the statement made in para 7 

8, 9 10 of the wri tter statement the applicant while 

denying the content. ions made there in begs to state that the 

respondents themse 1 yes have admi t ted the far: t that due to 

official correspondences and formalities the pensionary 

dues of the applicant could not be settled in time and as 

such it is obi icatory on the:i r part to compensate and to any 

interest on such delayed payment 

9. 	 That the appl.icait begs to state that uncer the 

facts and circumstances of the case is entitled to a.i I the 

reliefs claimed in the OA including compensation of 

Rs 1 ,00, 000 and more and interest of 21% on the delayed 

settlçrnent of ponsionary dues. 
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VERIFICrTION 

i 	Sri Manmohan Ch E.aruah 	IFS (Retd) 	acjed 

aihDut 	. years 5  resident of Raigarh Link Road 	Near 

Diwahati Commerce Coil eqe Guwahati 	do hereby so:Lemnly 

jfirm and verify that the statements made in 	para- 

g jiap hs 	 are true 

my knowledge and those made in 

pragraphs are also true to my legal 

aJvice and the rest are my humble submission before the 

kIn'bie Tribuna1 I have not suppressed any material facts 

of the cases 

And I sign on this the Verification on this 

tL.e 	ay of 	 2004 

Siqnature 

. 

RM 


